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.orps iREVENUE DEPARTMENT 

NOTIFICATION 
The 3rd November 1943

h'0. 2££21’R.(C).—The following notification, issued by 
the Government of Indio, Department of I.idians Overseas, 
as amended by their Notification No. 149/43-0.S , dated 
the 20th October 1943, is republished for general informa­
tion.

For head of family
G. District and Province of

birth..........
7. Whcro did

For members of ovacuoo’s families 
G. District and Province of birth ;

you Iivo in 7. Where did ho live in Burma/
Burma/Malaya, etc..?........... Malaya. etc.?...............

S. When did you leave Burma/ S. When did ho leave Burma/
It I a lay a, etc.?............................ Malaya, etc.................

9. Which route did you como 9. Which route did he como by? 
by ? .........................................................

10. Whon did you arrive in 10. When did ho arrive in India ? 
India ?

11. (If not born in Burma/ 11. (If not bom in Burma/Malaya,
Malaya, etc.) when did * ou etc.) when did ho first go to
first go to Burma/Malaya, Burma/Malaya, etc.,................

m r:
^ II

!>-

I_5 By order of the Governor 
P. C. DAS %

Secretary to Government
New Delhi, 7th September 1943

No. 149/4 3-O.S.—In exercise of the powers conferred by 
Rule 24-A of the Defence of India Rules, the Central 
Government is pleaded to malto the following Order 
namely :—

The Asiatic British Evacuees (Census) Order, 1943
1. (i) This Order may be called the Asiatic British 

Evacuees (Census) Order, 1943.
(2) It extends to the whole of British India.
2. In this Order—

(1) “ Asiatic British subjoct *
PI is Majesty, not being a European British subject ;

(1-A) “ European British subji. ct ” means any subject of 
His Majcs'y of Europe an descent in the male line, born, 
naturalised, or domiciled in the United Kingdom or in any 
Dominion as defined in 1bo Statute of Westminister, 1931, 
or, in any colony except Ceylon.

(2) “ evacuee ” means any Asiatic British subject who 
has arrived in India since the 8th December 1941, having 
left any territory to tho east of India in consequence of 
military operations ;

(3) “ tahsil ” includes a taluk, circlo or other corres­
ponding division of a district for purposes of revenue 
administration, and “ Tahsildar ” shall be construed 
accordingly.

3. Every evacuee 
or has no family in India shall proceed in person between 
the hours of 10 a.m. and 5 p.m. on any working day in 
tho month of November 1943, to the office of the tahsildar 
of the tahsil in which he is for the time being residont, 
and furnish to tbc census enumerator appointed in this 
behalf full and true answers to the questions set out in 
the questionnaire annexed to this order in respect of 
himself and of all other evacuees who are dependent on

ifetc
12. What ,was your means of 12 Moans of livelihood, if any, 

livelihood in Burma/ in Burma/Malaya, etc.
} Malaya, otc.

13. Are you at present in dgfit 13. Is ho at present in a fit state 
state of health to pursue the 
means of livelihood which
you were following in Burma/ was following in Burma/
Malaya, etc.? Malaya, etc.?

14. District and Province where 14. If dependent, what was the
resident now........................ means of livelihood in Burma/

Malaya, etc., of the person on 
whom he was dependent ? 

la. District and province where 
resident now.

£i
r:tof health to pursue the 

means of livelihood which he
■

'■

ii!moans any subject of
15. Do you own any property in 

Burma/Malaya etc. ? If so 
is it house, or land or move­
ables?

1G. What is your present means 16. Present means of livelihood, 
of livelihood? if any

your present means of 17. Is his 
livelihood permanent or 
casual?

:r

t

17. Is mean3 of livelihood 
permanent or casual ?

Id. If dependent, what is the 
means of livelihood of the

18. How many ovacuees aro 
dependent on you ?

person on whom he is now 
dependent ?

19. Aro you literate ? If so, in 19- Is ho litorato ? If so, in what
language or languages ?

i
which language or languages 
aro you literate?

20. How far havo you
Give any examination 
passed .................

21. Have you received any mone­
tary assistance from 
Government- ? If so, how 
many times and how much 
each time ?

read ? 20. Has he passed any examina­
tion ? How far has he read ?who is the head of his family in India-•A/'

23. Has ho received any separate 
monetary assistance from 
Government ? If so, how 
many tunes and, how much 
each time ?

22. Docs he possess any separate 
property in Burma/Malaya, 
etc. If so, is it house or 
land or movables ?

*2.

[8—5—26-11-1943]him :Provided that (i) where such evacuee is a female or is 
prevented by serious illness or other disability from 
proceeding to the office of tho tahsildar in person she or 
ho may depute any other responsible member of her or his 
family for the purpose, and (ii) where such evacuee is 
an orphan child, the person who for the time being has the 
custody of the child shall similarly proceed to the office 
of the tahsildar and answor the questions on behalf of 
fhe child.

FINANCE DEPARTMENT 
NOTIFICATION 

The 27th October 1943
No. 23606-F.(G).—The following notification, issued by 

the Government of India in the Finance Department, is 
republished for general information.

The questionnaire 
(See clause 3)

For members of evacuee’s families
By order of the Governor 

V. RAMANATHAN 
Deputy Secy, to GovernmentFor head of family

1. Name...............................
2. Sex.....................................

'9
1. Name... •
2. Sex...........3 Ag0........................................ Simla, 11th October 1943
4. state whether ho is an Indian, No. F. 23 (8)-R. 11/43—Tho Governor-General in Coun- 

Anglo-Indian, Burn an, Anglo- cn js pleased to inako the following amendments in the
belonging to another A& lf°™s of contingent notice of cancellation in the appendix 

country ? fco 1procedural instructions issued in connection with
5 Married, Unmarried, Widowed th® IJndi.a“ C,ivil Service Provident Fund Rules and pub- 
' or divorced................ lishod with the notification of the Government of India in

3- Age...............................................
b Stato whether on Indian, 

Burman, 
British

Anglo-Indian, 
Anglo-Burmun or a 
subject of any other Asiatic 
country ?

5- Married, 
dowed or divorced

Ur.irarricd, Wi-
'
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(b) officers holding a commission in His Majesty's T o ¥0rS or His Majesty’s Indian Land Forces orofc^' 
Koval Indian Lavy, of

■'members of the Railway Services other than th 
bo-nc on the pension establishment of State Railways "?,So 
do not subscribe to the State Railway Provident FUIfd

Id) persons who are eligible to subsenbo to a Contr k 1
Provident Fund shall not bo eligible to subscribe^ ^

tho Finance IJepartment Mo. T). 13-A.-S. D./42, dated the 
14th Januarj7 1943, namely :—

(1) In Form I of the said Forms, after the words 
said nomination ”, the words “ so far as it relates to tae 
person, predeceasing me ” shall be inserted ;

(2) In Form II of the said Forms, for tho words and
figure. “ in the event of the person any of the persons 
nominated thereunder predeceasing me, or in the event o . Fund.
my hereafter acquiring a family as defined in rule 2 oi the jl _ gub3Cription to the Fund shall be compulsor
said rules the said nomination shall forthwith stand can- • • £ Europeans and Anglo-Indians and optionaf -n
celled ”, the following shall be substituted namely : . ^ C,1SC 0f other persons. ,ri

** the said nomination shall— . A person who exercisjs the option allowed bv
{a) in the ovent of the person/any of the persons nomi- J discontinue subscribing to the Fund at SUb'

mated thereunder predeceasing me, forthwith stand can- hut his rmht of renewing the subscriptions shall l ^
veiled so far as it relates to the person predeceasing me, ^ be’discontinues subscribing, except when on leave ^PSo" <».».h.™.t.f„rw,■sassfsrasa***defined in rule 2 of the said rules xorthwitn stand cancelloi ^ and n0 fi.iaI withdrawal of hi; deposits, shall ^
in its entirety.” allowed except as provided in Rules 21 and 22. ’ ‘ be

5._(1) Each subscriber shall as saon as may be aft
joining the Fund send to the Account Officer a nominating 
conferring on one or more persons - the right to receive thn 

__________ amount that may stand to Ins credit m the Fund, in the
THE SECRETARY OF STATES SERVICES (GENE- event of his death before that amount has become payable

RAL PROVIDENT FUND) RULES. DATED MARCH or having become payable, has not been paid :
96 i94‘> Provided that if, at tne time of making the nomination
" ’ ” ' „ . ... ^ rTT- the s-bscriber has a family the nomination shall not be in

PrinSS wSoTsteteJn^rtue of the f--our of «.y person Or persons other than the member, ^

powers conferred by section 247 (I) and section 250 (I) of "-ff™ subscriber nominates more than one person 
the Government of India Act, 193o(a). hereby make, with ^ ^ (J)_ ho ghall specify in tho nomination the
the eoncuirencc ^m^Ad^er^ of amount or share payable to each of’the nominees in such
St^,TferVTl1(Ge,U'raItPTVidentS1SS1043 “o S IS tt Fund aNi/ti"

(2) Tbov shall come into force on 26th March, 1943. , “ . , T +■ *
2. In these Rules unless tlf context otherwise re- <3) A subscriber may at any time cancel a nomination

by sending a notice m writing to the Account Officer :
Provided that the subscriber shall along with such notice 

send a fresh nomination in accordance with the provisions 
of sub-rules (1) and (2).

(4) Without prejudice to tho provisions of sub-rule (3), 
a subscriber shall along with every nomination made by 
him under this,Rule send to the Account Officer—

(а) a notice to the effect that in tho event of any of the 
nominees predeceasing him, the nomination in respect of 
the deceased nominee shall forthwith stand cancelled, and

(б) if the nomination is made at a time when the subs­
criber lias no family', a notice to tho effect that in the

" the the
(c)

Simla, 14lh Octobzr 194-3
No. D.-36-S.D/43—The following resolution by the 

Secretary of State for India is published for general in­
formation :—

may

quires :—
(1) “ Account Officer ” means such officer as may be 

appointed in thi.- behalf by the Auditor General of India.
(2) “ Act ” means the Government of India Act, 1935.
(3) “ Anglo-Indian ” has the meaning assigned to that 

expression in paragraph 26 of Part I of the First Schedule 
to the Act.

(4) Child ” means a legitimate child and, in cases where 
the Account Officer, cr, if any doubt arises in the mind of 
the Account Officer, the Solicitor to the Government of 
India or the Legal Remembrancer (or other corresponding 
officer) to the Provincial Government as the case may te
is satisfied that under the personal law of the subscriber event of his thereafter acquiring a family the nomination 
adoption is legally recognised as conferring the status, of a shall forthwith stand cancelled.
natural child, includes an adopted child. (5) Immcd.ately on the occurrence of any event by

(5) “ Family ” means the wife or wives and children of a son °f which tne notice of cancellation referred to in sub-
subscriber and the widow or widows and children of a ru^e W becomes operative and tho nomination to which
deceased son of a subscriber, but if a subscriber proves ^at notice relates consequently stands cancelled, the
that his wife has been judicially separated from his or has subscriber shall send to the Account Officer a fresh nomi-
ceased under the customary law of the community to which nation made in accordance with the provisions of sub-rules ^
she belongs to be entitled to maintenance, she shall be (!) and (2). CV
deemed to be no longer a member of the subscriber’s family (6) Every nomination made, and every notice of can- 
in matters to which these Rules relate, unless the subscriber cellation given, by a subscriber shall, to the extent that 
indicates in writing to the Account Officer that she tharll ^ is valid and opeaative/take effect on the date on which 
continue to be so regarded. it is received by the Account Officer

(6) “ Fund “
General Provident Fund.

rca-

4 and 
shall 

a sum

the Secretary of State’s Servicesmeans 6. (1) Excopt as provided in sub-rule (2) of Rule........-•■ »“»**!»<=««>'»tu. assstargilrszr—SSsis: :3,s.„rr,“ gt of;l,ol“ u * *-* <*—»-•
case of a person employed in connection with the affairs of 1 rovidcd that— 
i Province. (a) subscription shall be optional during leave,

(b) if a subscriber is on duty for a part of a mon 
leave for the remainder of that month and has

i “ Pay ” means the amount drawn monthly by a per- ele^t, ci 10 subscribe during leave, the amount o f
son as basic pay, overseas pay, special pay, personal pav subscription payable shall be proportionate to the nui
judicial pay and language pay and includes deputation or °f days spent on duty during the month, 
foreign service pay. (c) a subscriber on reinstatement after a period of ■»*

(10) “Year” means financial year. pension .shall have the option of paying in one som t
instalments any sum not exceeding the maximum nTT1 
oi arrear subscriptions permissible for that period. ^ 

(2) T lie amount of monthly subscription fixed under' ^
rme (l) ffip any year shall be, in the case of a mem j
t iC Indian Civil Service not more thai‘>i per■ cen •, xG
m any other case not less than 0 J per cent, and no ^gfc 
ian 15 5/8 per cent, of the subscriber’s pay on • QU

day of the preceding y.-ar if he is then a hubsori * d
\ n? c°uimonccs or recommences subscribing to tn e. 
during the year, of his pay at the time of such com 
moat or recommencement:

th and(8) “ Leave ” means any variety of leave prescribed in 
the Fundamental Rules. noton

:>• Persons appointed by the Secretary of State in Council 
or the Secretary of Stale, to a Civil Service *

, , ~ , ,. , or a civil post
under the Crown in India, and persons who hold or have 
held a reserved post in a substantive capacity, shall be 
■ fiffible to subscribe to the Fund :

Provided that—
(a) members of the Indian Civil S-.-rvice, other than 

Non-European members recruited before August, 1914 
who have not elected to subscribe to the Indian Civil 
Service Family Pension Fund,
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^°rito subscriber was on leave on the last d„„ rf * (if} .u?less, "aauatt al?ady.advanofd doc* nf exce,ed
\a> \ . r nnri olnofori last day ot the two-thirds of tho arnonnt admissible under sub-clause (r),

preceding }La n . ? sup9cnbe during such be granted until at least twelve months aftor the finalre-
Jcave or w as un c P . ‘ on ie said date, the fixation payment of all previous advances together with interest 
of the monthly subscription shall be based on tho pay to thereon 
which lie was entitled on the first day after his 

*(luty ; and
(b) if the subscriber was on deputation out of India on 

the last day of the precoding year or was on leave on the A .
said date and continues to be on leave and has elected to th sanctloninS authority may prescribe . 
subscribe during such leave, the fixation of the monthly Provided that—
subscription shall be basod on the pay to which he would (a) no recovery shall, except with tho consent of the 
have been entitled had he been on duty in India • subscriber, be made while he is on leavo or while under

provided further that, in the case of a member ner- suspension during which reducod remuneration is drawn ;
mitted to serve in-the armed forces of the Crown during (6) recovery may be postpone d by Government during 
an emergency, the amount of his subscription to the Fund tho fecovory of an advance granted to the subscriber—
shall be calculated on the emoluments he would have otherwise than fl'om the Fund :
drawn i: he had remained in civil employment and that ^ a subscriber may if he so desires repay more than 
subscription to the Fund shall be optional while he is serv- one, foment in a month
n*7 out of India. (2) If at any time under the provisions of Rule 8 an

1 7.—(1) Except as provided in sub-rule (4) interest at advance has been made to a subscriber before one pre- 
the rate determined for each year according to the method ^o^!y made has been completely repaid, each advance 
of calculation prescribed by tho Secretary of State shall be sha11 be treated separately for purp ises oi recovery, 
credited to the account of each subscriber as from the 31st (3) After repayment of the advance, interest thereon 
March of each year : equivalent to one-fifth per cent of the advance fur oach

Provided that if the rate of interest so determined is less month or part of a month of the period between drawal and 
than 4 per cent, persons who were subscribers to the Fund complete repayment of the advance and rounded to the 

before the 31st March 1938, shall be allowed interest nearest whole rupeo (8 annas and more counting as the
next higher rupee) shall be payable in one instalment or, 
if the period of repayment exceeds twenty months and if 
the subscriber so dosires, in twro equal instalments :
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return to 9,—(1) An advance shall be recovered in such number 
of equal monthly instalments, oach being a sum of whole 
rupees, not less than twolve nor more than twenty-four as

w:\l

i

Sion or
-5at 4 per cent.

(2) Interest shall be credited in the following manner :—
(a) On the amount at the credit of the subscriber on the

last day of tho preceding year, less any sums withdrawn Provided that Muhammadan subscribers whose deposits 
during the current year—interest for twelve month ; .in the Fund cary no interest shall not bo required to pay

(b) On sums withdrawn during the current year—inteiest ' into the Fund any additional instalments on account of 
from the beginning of the current year up to the last day interest on advance granted to them from tho Fund, 
of the month preceding the month of withdrawal ;

(c) On all sums credited to the subscriber’s account

i:

10.—Subject to the conditions hereinafter stated :
(a) Subscriptions to a family pension fund approved in 

after the last day of the preceding year interest from the t,b]s behalf by the Secretary of State or payments towards 
date of deposit up to the end oi the current year. a policy of lifo insurance may, at the option of the subscrib-

(d) The total amount of interest shall be rounded to the or> bc gUbstituted in whole or in part for subscriptions to 
nearest whole rupee (8 annas and more counting as the £be ^U11C[;
next higher rupee) ; (&) Out of the amount standing to the credit of a subs-

Provided that when the amount standing at the credit crjber in tho Fund, any amount (being sum of whole 
of a subscriber has become payable, interest shall there- rupees) may be withdrawn to meet— 
upon be credited under this sub-rule in respoct only of the (0 payment towards a policy of lifo insurance : %
period from the beginng of the current 3rear or from the the purchase of a single payment insurance policy ;
date of deposit, as the case may be, up to the date on (Hi) the payment of a single premium or subscriptions 
which the amount standing at the credit of the subscriber to a family pension fund approved in this behalf by tho 
became payable, _ Secretary of State :

(3) Before the amount at-the credit of .a subscriber i:i 
the Fund is finally paid, his account shall bc credited with 
interest up to tho"month preceding that in which the pay­
ment is made or tendered or up to the end of the sixth 
month afte r the end of the month in which he quitted the 
service or died, whichever of these periods is less.

Provided that no amount shall be withdrawn—
(1) before the details of the proposed policy have been, 

submitted to the Account Officer and accepted by him as 
suitable ;

(2) to meet any payment or purchase made or effected 
more than twelve months before the withdrawal ;

(4) Interest shall not be credited to the account of a (3) in excess of the amount required to meet a premium 
^ Muhammadan subscriber if he informs the Account.Officer 0l. subscription actually due for payment within six months 

that he does not wish to receive it, but if he subsequently 0f the withdrawal, 
asks for interest it shall be credited with effect from the 
first day of the year in which he asks for it.

8. A temporary advance may be granted to a subscriber 
from the amount standing to his credit in the Fund at the Fund under Rule 6, the difference shall be rounded to the 
discretion of the cauthoriiy specified in this behalf by Gov- nearest whole rupee (8 annas and more counting as the next 
ernment. subject to the following conditio is :— higher rupee), and paid by the subscriber as a subscription

la) no advance will be granted unless the sanctioning to the Fund. . .
authority hi satisfied that the applicant’s pecuniary or- (2) If the subscriber withdraws any amount standing 
cumstanoes iustify it and that it will be expended on one to h.s credit m the Fund for any of the purposes specified 
or more of the fjliowin" objects and not otherwise :— in clause (6) of Iiule 10, he shall, subject to his option

1 ° 1 , . ... „ under clause (a) of that Rule, continue to pay to the 1'uiU
(i) to pay expenses incurred in connection with the pro- ^ subscri tions payabie under Rule 0. 

longed illness of the applicant or of any person actuaJy 
dependent on him,

11.—(i) if the total amount of any subscriptions or pay­
ments substituted under clause (a) of Rule 10 is less than 
the amount of the minimum subscription payable to the

12.—(l) Government will not make any payments on 
behalf of subscribers to insurance companies nor take steps 
to keep the policy alive.

(2) Tho policy shall bc on the life of the subscriber him 
self or on the joint lives of the subscriber aid of his wife

(Hi) to pay obligatory expenses on a scale appropriate to aIKi shall, unless it is a policy expressed on the faco of it 
*the applicant’s-status in connection with marriages, funerals to bc for th( benefit of his wife and/or his children or any

or ceremonies which by his religion it is incumbent on him 0f them, bo such as may bo legally assign*) l by tho subs- 
to perform. * cribor Himself to Government :

(6) tho authority hall record in writing its reasons lor 
granting the advance,

(c) an advance shad not, except with the previous 
lion of the Government,—

undertaken for rea-‘ (n) to pay for the overseas passage 
sons of health or education of the applicant or of any per­
son actually dependent on him,

Provided that a policy* which has been assigned to the 
subscribers wife shall not be accepted unless either tho 
policy is first reassigned to the subscriber or tho subscriber 
and his wife both join in an appropriate assignment :

Provided further that subscribers who have taken out 
policies under Note l to Rule 21 (II) or under clause (6) or

sane-

half the amount at the
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in so far as policies so taken out are concerned. shall.- ^ . r1 , r , . f ({) if the policv has been assigned to Government.

(3) The policy may not be effected for the benefit of any n u (Q thw 'on Icg Jly entitled to reevive it
beneficiary other than the wife and/or children ot the it. ovcr to him together with a rfgno l notice of
subscriber or any of them and may not be an educational a,‘si,rnn ont addressed to tho insurance company, and 
endowment policy, if such policy is due for payment m ‘ ^ r. -f the poiiov has been delivered to the Account 
whole or in part before the subscriber attains the age for make ■'{ ov‘r to the beneficiary, or if there is no
superannuations. beneficiary, to the porson legally entitled to receive it.

13. (1) The policy shall be delivered to the Account 16 ^ if a policy ass'gned to Government matures 
Officer within three "months or: in the case of an insurance hefore the subscriber quits the se vie-, or living a policy 
company whose headquarters are outside India, within Qr (lie joillfc lives cf thc subscriber and his wife, also 
such longer period as the Account Officer, if he is satisfied aligned to Government, falls duo ffir payment by reason 
by the production of the completion certificate (interim 0f the death of thc sub criboi’s wife, tho Account Officer 
receipt), may fix, after the first withholding of a subscrip- s]irjjj savc as provided by Rule 10, proceed as follows.- 
tion or withdrawal from the Fund in respect of the policy. (a) jf thc amount assured together with the amount 
If it is not a policy expressed on the face of it to be for anv accrued bonuses is greater than the whole of 
tho benefit of the wife and/or children ot the subscriber or amount withheld or w.thdrawn from tho Fund in respect 

of them, it shall, before delivery, be assign-.d to 0f the policy with interest thereon at thc rate provided in
Rule 7, the Account Officer shall ic-assign the policy to the

(2) Thc terms of a policy which has been accepted by an subscriber or to the subscriber end to thc joint assured 
Account Officer for the purpose of being financed from as the case may be, and make it over to the subscriber’ 
the Fund shall not be altered nor shall it be exchanged for who shall immediately on receipt of the po.icy monies 
another policy without the prior consent of the Account 
Officer to whom details of the alteration or of the new 
policy shall be furnished.

(3) If the policv is not delivered in accordance with the 6^J‘ ; ... ..
provisions of sub-rule (1). anv amount withheld . or with- (6) Jf the amount assured together with ti e amount of 
drawn from tho Fund in respect of the policy shall, with any accrued bonuses is less In an the whole of the 
interest thereon at cho rate provided in Rule 7. forthwith 
be p- id or repaid, as the case may be, by the subscrioer 
to the Fund, or, in default, be ordered by Government to 
be recovered by deduction from the pay or leave salary 
of thc subscriber by instalments or otherwise, as it may 
direct.

:
re-

and

:

.

!
1

of
the

any 1 
Government.

i
from the insurance company pay or repay to the Fund the 
whole of any amount withheld or withdrawn with intrest 
and, in default, thc provisions of sub-rule (3) of Rule *13

, - , . amount
withheld or withdrawn with interest, the Account Officer 
shall realise the amount assured together with any accrued 
bonuses and shall place the amount so realised to the 
credit of the subscriber in the Fund.

(2) Save as provided by Rule 19, if a policy delivered to 
the Account Officer under Rule 13 matures before tho 
subscriber quits the service, thc Account Officer shall make 
over tho policy to the subscriber :

Provided that if the interst in the policy of the wife 
and/or children of a subscriber, or any of them, 
pressed on the face of tho policy, expires who

(4) Xotice of assignment of a policy shall be given by 
the subscriber to the insurance company and the ack­
nowledgment of the notico bv the insurance company shall 
be sent to the Account Officer within three months of the 
date of assignment.

::

!as (-x-
. the policy

matures, the subscriber, if the policy monies are paid to 
14. A suberiber shall not during the currency ol the Jiim by the insurance company, shall immediately on 

policy draw any bonus the drawal of which during such receipt thereof pay or repay to the Fund either-— 
currency is optional under the terms of the policy and the (a) the whole, of any amount withheld or withdrawn
amount of any bonus which under thc terms of the policy from the Fund in respect of the policy, tocetner with
the subscriber has no option to refrain from drawing during interest thereon at the rate provided in Unlo 7, or 
its currency shall be paid forthwith into the Fund by the (ft) an amount equal to the amount assured together
subscriber or in default recovered by deduction from his with any accrued bonuses,
pay or leave salary by instalments or otherwise as may bo 
directed bv Government.

whichever is less, and in default the provisions of sub-rule 
(h) of Rule 13 shall apply.

17. If the interest of the subscriber hi the family pension 
fund cease-:, in whole or in part, from any cam c whatsoever, 
the Account of the subscriber in thc Fund shall forthwith 
be reimbursed by the amount of the refund secured by the 
subscriber from the family pension fund, which amount 
shall, in default of ieimbursemenb, be deducted from the^ 
subscriber's pay or leave salary by instalments or other­
wise as may be directed by Government

18. Ii the policy lapses or is assigned otherwise than 
to Government under Rul * 13, charged or encumbered, 
the provisions of sub-rule (3)-of the said Rule shall apply.

(d) pays or repays to the Fund the whole of any amount ^ the Account Officer receives notice of—
withheld or withdrawn therefrom under Rule 10 on account (a) an assignment (otherwise than an assignment to 
of an insurance policy, together with interest thereon at Government under Rule 13), or 
the rat-: provided in Rule 7, (^) a charge or encumbrance on, or
the Account Officer shall,— (f) an order of a Court restraining dealings with the

policy or any amount realised thereon,
ho shall not makeover Or re-assign the policy as provided 
in Rvlc 15 or realise the amount assured by the policy or 
re-assign or make over the policy as provided in Rule 10, 
but shall refer the matter to Government.

15. (1) Save as provided by Rule 19, when thc subs 
criber—

(а) quits the service, or
(б) has proceeded on leave pr paratorv to retirement and 

applies to tho Account Officer for re-assignment or return 
of the policy, or

(c) while o:i leave has been permitted to retire or is 
required to retire on grounds of ill-health and applies to 
the Account Officer for re-assignment or return of the 
policy, or

(/) if the policy lias br en assigned to Government, re­
assign it to the subscriber or, as the case may be, to the 
subscriber and the joint assured, and make it over to the 
subscriber together with a signed notice of re-assignment 
addressed to the insurance company, and

(ii) if the policy has been delivered to thc Account 
Officer, make it over to the subscriber :

20. If the authority competent to sanction ail advance 
under Rule 8 is satisfied that money dra 
under that Rule, or withheld or withdrawn from the Fund 

Provided that it a subscriber to whom clause (ft) or under Rule 10, has been utilised for a purpose other than 
clause (c) apples returns to the duty any policy so re- that for which the money was allowed to be drawn, with- 
assigned or made over shall, if it has not matured or been held or withdrawn, the amount in question shall, with > 
assigned or charged or encumbered in any way, be again interest at the rate provided ii Rule 7 forthwith be 
assigned to Government and delivered to the Account repaid or paid as the case m. y be by the subscriber to tho 
Officer in the manner provided in Rule 13, and thereupon Fund or in default be ordered by Government to be 
the provisions cf these Rules ..bail so far as may bo, recovered from the subscriber’s pay or leave salary in one 
again apply in respect of the policy : or more instalments as it thinks fit.

provided further that if the policy has matured or been 
assigned or charged or encumbered in any way the provi­
sions of sub-rule (3) of Rule 13 shall apply.

from the Fund\v n

21. Except as provided in Rule 10, the amount standing 
to the cr dit of a subscriber in the Fund shall not be 
withdrawn until he quits the service or dies :
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Provided that a subscriber who has been granted leave 

preparatory to retirement or, in tho caso of one sorving in 
a vacation department, has been allowed to combine vaca- List of approved Family Pension Funds (Rule 10).
tion tn’rotiro v^Um'tariTv nr 0n ,leave’ ia.either T Superior Services (India) Family Pension Fund
permit f . hi .Tj required to retire on 2. Bombay Government Service Family Pension Fund
ground anytime bo two on V amount standing to 3. Bengal and Madras Service Family Pension Fund,

tflis crcdlt at S coramonoement of the 4. General Family Pension .Fund
leave or vacation as the case may be or the dato of such 5. Hindu Family Annuity Fund 
permission or requirement as the case may be and the date 5. Bengal Christian Family Pension Fund
of actual retirement but if he returns to duty he -shall, if No. D. 36-A-S.D/43—With reference to the Secretary
required o o so y ovcinment, pay to the Fund the of Slate’s Sorvice (General Provident Fund) Rules, made 
whole or part ot ttie amount withdrawn by him together by the Secretary of State on tho 2Gth day of March, 1943, 
with in teres creon a e rate provided in Rule 7. A tho following instructions are issued by the Government 
iubsenber who exercises the option allowed by this proviso of India for the guidance of subscribers to the Fund and 
shall not subscribe to the Fund after such withdrawal of Account Officers:— 
unless and until ho returns to duty.

Schedule

i >

i

%

1. Nominations (Rule 5)—Nominations under sub-rule 
(1), and notices of cancellation under sub-rule (4), should I22. On the ^ deatn of a subscriber before the amount 

standing to his credit has become payable, or where the bo *n s,lcb onG fcbe f°rra3 3efc forth in Appendix A to 
amount has become payable, before payment has been these instructions as is appropriate in the circumstances, 
made :— 2. (Subscriptions Rule 6)—(1) (i) Where the subscriber

(1) When the subscriber leaves a family_ draws pay from a Government Treasury in India, the
(a) If a. nomination in favour of a member or members amourit of subscription will be such as may be deducted

of his family subsists, tho amount standing to his credit *>y him from the bill on which he draws his pay for the
in the Fund or the pr.rt thereof to which the nomination last .month of the preceding year,
relates shall be paid to his nominee or nominees in the .(”) ^ a subscriber commences or recommences subs- 
proportion specified in the nomination. cription to the Fund during the year the amount of the

(b) If no such nomination subsists, or, if such nomi- S ib3criPfci°n will be such as may be deducted by him from 
nation relates only to a part of the amount standing to his his pay . bill for the month in which he commences or 
Credit in the Fund, the whole amount or the parAhereof ^commences his subscription.
to which the nomination does not relate, as the caso may , <2) M In the case of a subscriber on. leave on the last
be, shall notwithstanding any nomination purporting to <*ay. or the preceding year, who elected not to subscribe
be in favour of any person or persons other than a member dur,inS Slleh leave or m,the f se °f a subscriber who was 
or members of his family bo paid to the members of his undf suspension on tnat day, the amount of subscription 
family in equal share • will be such as may be deducted by him from his first pay

bill after return to duty,
(ii) In the caso of a subscriber on leave on the last day 

of the preceding year, who elected to subscribe during 
such leave the amount of subscription will be such as may 
bo deducted by him from his pay bill for the month of 
March.

(iii) Before proceeding on leave the subscriber should 
intimate to the Account Officer in Indie- whether he

;
ii

___ 5

Provided that no shares shall be payable to—
(1) sons who have attained legal majority,
(2) sons of a deceased son who have attained legal 

majority,
(3) married daughters whose husbands are alive,
(4) married daughters of a deceased son whose husbands

are alive ; if there is any member of the family, other than 
those specified in clauses (1), (2), (3) and (4) of the wishes to subscribe during leave. No alteration will be 
proviso ; permissible in the option so exercised for the period of

Provided further that the widow or widows and the the leave. If the subscriber fails to intimate before pre- 
child or children of a deceased son shall receive between ceeding on leave he will be deemed to have exercised his 
them in equal parts only tho share which that son would option in favour of subscribing during leave and deduc- 
have received if he had survived the subscriber and had tions should be made accordingly, 
been exempt from the provisions of clause (1) of the first 
proviso.

(2) When the subscriber leaves no family, if a nomination the armed forces of the Crown, 
in favour of any person or persons subsists, the amount (3) If the subscriber was on foreign service on the 31st 
standing to his credit in the Fund or the part thereof to March of the preceding year, the amount of the subscription 
which tho nomination relates shall bo paid to his nominee will be based on the pay in foreign service.

(4) Subscriptions to the Fund will be recovered—
(i) in respect of pay drawn from a Government Treasury 

in India or a Colonial or Home Treasury, by deduction

(iv) The instructions in sub-paragraph 2(iii) will apply 
mutatis mutandis to a subscriber serving out of India in

or nominees in the. proportion speceified in tho nomination, 
and, if no nomination subsists it shall be paid to the 

^^person legally entitled to recoive it.
23. All payments from the Fund shall be made in India from PaY J

in rupees. (n) in respect of sterling overseas pay by deduction m
24. If a person who is a subscriber to any other Govern- In?:fj^respect3of °pay drawn from any other source, in

ment Provident Fund which is a non-contributory h the subscriber remitting the amount direct to the
Provident Fund is permanently transferred to pensionable Account Officer.
service under the rule-making control of tho Secretary of ^ AU subscriptions mado by a member together with 
State, tho amount of subscriptions together with interest interest on SuCh subscriptions calculated under rule 7 
thereon standing to his credit in such other fund at tho shoul(1 be credited to his account in the Fund, 
date of transfer shall be transferred to his credit in the 
Fund.

3. Interest (Rule. 7)— For tho purposes of Rule* 7, re­
coveries will be treated as having been credited to tho 

25. As soon as possible after the close of each year each Fund on the first day of tho month in which they are mado
subscriber shall be supplied with a statement of his accpunt but if in cases falling under paragraph 2(4) (iii) above the
in the Fund which shall show the opening balance as on amount is nob received by tho Account Officer before the
1st April of the year the total amount credited or debited fifth day of the month, tho recoveries will be treated as
during tho year, the amount of interest credited as on having been credited on tho first day of the next succeeding

| the 31st March of the year, and the closing balance as on 
that date.

month.
4. Advances (Rules 8 and 9)—(1) The following authori- 

ni Until the commencement of Part II of the Act t-ios are empowered to grant advances from the Fund— 
i -fereJcisKltse^r “Governor General shaH (jj

> construed as reference to the Governor General in {(.0 pf dopartmell{8 whoae namos appear in
! "• i under these Rules Appendix No. 14 to tho Supplementary Rules, not incln-

r jL*SC!SS-tS^ c"i“”
Fund (Superior Civil ^) Recoveries on account of advances will begin on th-

first occasion on which, after the advance is made, tho 
subscriber draws pay for a full month, and will bo affected 
in the manner provided in paragraph 2 above for realisa­
tion of subscriptions.

26

Q ^7. The Genoral Provident 
services) Rules are hereby repealed.

Given under my hand this 26th day of Marcu, 1943.
L. S. Artery, -

One of His Majesty's Principal Secretaries of State
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(3) If an advance drawn by a subscriber is subsequently 
disallowed before repayment is completed, the whole or 
the balance of the amount shall, with interest at the ra e 
provided in rule 7, forthwith be repaid or in default ° 
ordered by Government to be recovered from the su 
scriber’s pay or leave salary in one or more instalments as

5. Payments towards policies of insurance or subscriptions Tw0 witnesses to signature,
to a family pension fund (Rule 10)— .

(1) When, a subscriber desires to divert or withdraw 2................... , , ..
money from the Fund to pay subscriptions to an approved jj. When the subscriber has a family and
Family Pension Fund or a premium towards a policy "of nominate more than one member thereof.
Life Insurance under Rule 10, he shall intimate to his i hereby nominate the porsons mentioned below w 
Account Officer on his pay bill or by letter the fact of, and are members of my family as denned in rule 2 of l 
reason for, the reduction or withdrawal of money as the geCretary of State s Services (General Provident ]? 
caso may be. In the latter case he may also make j^ujeSj to receive the amount that may stand to mv 
necessary arrangements with the Accounts Oincer for the -n Fund, in the event of my death before that 
withdrawal of money from the Fund. has become payable or having become payable haR°U^

(2) The Account Officer shall demand periodically to hcen paid, and direct that the said amount shall be d' 
see the receipts or certified copies thereof showing that the huted among the said porsons in the manner shown hV*'
amount so withheld or withdrawn has been duly applied. agafnsfc their names :■—•____ ._________ __ e °w
Failing the production of such receipts the matter shall be — —
reported to Government which shall order the recovery of 
an}* amount by which subscriptions have been reduced or 
any amount withdrawn, with interest thereon at the rate 
prescribed in Rule 7 from the subscriber's pay or leave 
salary in one or more instalments as it thinks fit.

6. Assignments and Re assignment3 (Rules 13, 15 and .
16)—Assignments under rule 13 and reassignments under Two witnesses o signa ure. 
rule 15 or 16, as the ca-'e may be, should be in such one of 1................................
the forms set forth in Appendix B to these instructions as __2_______ . _____
is appropriate in the circumstances. ♦Note—This column should be filled in eo as to cover thFwhole

7. Recovery of the amount withdrawn under the proviso to may Stand t0 the credlfe of the subscriber in tho Fund

III. When the subscriber has no family and wishes to 
nominate one person.

I, having no family as defined in rule 2 of the Secretary 
of St te’s Services (General Provident Fund) Rules, hereby 
nominate the person mentioned below to receive tho 
amount that may stand to my credit in the Fund, in the 
event of my death before that amount has become payable, 
or having become payable has not been paid :—

*ot
Relationship with 

subscriberNam© and address 
of nomineo Ago

---- day of................
Signature of subscribe?.,

Rated this at

i

wishes t0

or share
beCpaidtoati°n t0

Relationship with 
subscriber

Name and address 
of nominee Age

oach
Dated this •••day ol................19 ,at

Signature of subscriber.
*

rule 21—
Where a subscriber has to repay to the Fund under the 

proviso to rule 21, the whole or part of tha amount with­
drawn by' him. Government will determine whether the 
amount should be repaid in one or more instalments and in 
cash or securities or both.

8. Filial Payments (Rules 21 and 22)—
(1) The Account Officer will be responsible for making 

final payments under rules 21 or 22. If payment is to be 
made under rule 22 any person claiming payment should 
send a written application to that officer. In a case where 
there is doubt or dispute, but only with regard to a portion 
of the amount standing to the credit of the subscriber, the 
Account Officer should authorise prompt payment of that 
portion in regard to which there is no doubt or dispute. 
The persons to whom any amount is payable from the 
Fund should make their own arrangements to receive 
payment in India.

(2) If the person to whom any payment is to be made 
from the Fund is a lunatic, payment should be made to 
the authority entitled under the law to receive payment on 
his behalf.

Name and address 
of nominee

Relationship with 
subscriber Ago

Dated this ....day of 
Signature of subscriber

19 , at

Two witnesses to signature.
1
2
IV. When the subscriber has no family and wishes to 

nominate more than one person.
I» having no family as defined in rule 2 of the Secre­

tary of State’s Services (General Provident Fund), Rules, 
hereby nominate the persons mentioned below to receive 
the amount that may stand to my credit in the Fund, in^ 
the event of my death before that amount has becomBgp 
payable, or having become payable has not been paid, an 
direct that the amount shall be distributed among the sain 
persons in the manner shown below against their names^_

♦Amount °r share
of accumulations
to bo paid t°each

(3) Sums not claimed for a period of six months after 
they have become payable will, at the end of the year, be 
transferred from the account head “ General Provident 
Fund ” to the account head “ Deposits ” and treated under 
the ordinary rules ralating to deposits. Such transfer does 
not however affect the fiduciary capacity in which the 
sums are held by Government.

9. Statement of Account (Rule 25)—-
(1) The Account Officer will assign a number to the

account of each subscriber, and when paying subscriptions —
in India, the subscriber, should quote this number. Dated this...........day of

(2) Subscribers are required to satisfy themselves as to . Signature of subscriber
the accuracy of annual statements. Errors, if any, should ^wo witnesses to signature.
be brought to the notice of the Account Officer "within six *........................................
months of receipt of a statement. If no statement is 2-. ...................................
received by the 1st of October, the subscriber should 
municato with the Accunt Officer.

Name and address Relationship with 
of nominees Agesubscriber

. ■ •19 , at

cover tb«* NOTE This column should be filled in so as to :n 
whole amount that may stand to the credit of the subsen Dor 
Fund at any time.

th-'com-

(3) The Account Officer shall, if required by a sub­
scriber, once, but not more than once, in a year, inform 
the subscriber of the total amount standing to his cerdit 
in the Fund at the end of the last month for which his 
account has been written up.

Forms of contingent notice of cancellation.
I. Where nomination is in favour of one or more 

bers of the subscribers family.
Without prejudice to my right under su 

rule 5 of the Secretary of State’s Services. P 
APPENDIX A Provident Fund) Rules, to cancel the nomination

n /a- . by me on.............................whenever I think fiL
r m tho .nWrihpf tTr Wn, 1 • U givc notico that “ the event of the F-on/any -a
I. When tho subscriber has a family and wishes to persons nominated thereunder predeceasing me, th

nominate one member thereof. nomination shall forthwith stand cancelled.
I hereby nommate the person mentioned below, who Dated this Hnv nf 19 at

is a member of my family as defined in rule 2 of the .........cr y *. * ” r‘’ u* “*Secretary of State’s Services (General Provident Fund! T*o witnesses to lZ *
Rules, to receive the amount that may stand to my credit 1 v
jn the Fund, in the event of ray death before that amount 2.................................

• • *
ure.

J
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Without prejudice to my right under sub-rule (3) of rule 

g of the Secretary of States Services (General Provident 
Fund) Rules, to cancel tho nomination mado bv mo 
on., whenever I think fit, I hereby give notice 

» that m the event of the person/any of the persons (2) 
nominated thereunder predeceasing me, or in the event of 
my hereafter acquiring a family as defined in rule 2 of the 
said rules, .the said nominations shall forthwith
oancolled.

Dated this

or survivor as joint tenants and I declare that on the death 
of either, the receipt of the survivor shall be a sufficient 
discharge to the Insurance Company within named.

Dated this..
Witnesses :—

sons

day of 19 , at

(1)

(Signature)
stand and

(tit) Execution of an assignment by the subscriber and 
his wife in form No. 2 in favour of Government.

NOTE—The assignment may be executed on tho policy itself oithcr 
in tho subscriber’s handwriting or in type, or alternatively a typed 
or printed slip containing the assignment may be pasted on tho 
blank space provided for tho purpose on tho policy. A typed or 
printed endrosemont must be duly assigned and if parted on tho 
policy it must bo initialled across all four margins.

•day of.............. 19 ,
Signature of subscriber Iat

\iTwo witnesses to signature.
1 i
2 .1APPENDIX B 

Forms oj Assignment Forms of Re-assignment .
All sums which have become payable by the above-

I, A. B., of.......................................hereby assign unto the named A. B. under Rule 18 of the Secretary of State’s
Governor-General in Council the within policy of assur- Services (General Provident Fund) Rul©3 having been paid 
ance as security for payment of all sums which under . and all liability for payment by him of any such sums in 
B,ule 18 of the Secretary of State’s Services (General Provi- the future having ceased the Governor-General in Council 
dent Fund) Rules I may hereafter become liable to pay to doth hereby re-assign the within policy of assurance to the 
that Fund. said A. B. and C. D./A. B.

1 hereby certify that no prior assignment of the within Dated this.......... day of
policy exists. Executed by

* Dated this.......................day of............... 19 , at.............. Officer of the Fund for and on bo-
Signaturo of subscriber...................... half of the Govcrnor-Genoral inf (Signature of the

Council in the presence of 
YZ

(1)
?

19 ,
Account^ X Y

I
One witness to signature. Account Officer)

(one witness who should add his 
and designation and address).

. (2)
We, A. B. (the subscribers), of 

C. D. (the joint assured), of........ (2)in considera­
tion of the Governor-General in Council agreeing at our 
request to accept payments towards the within [ olicy of day of 
assurance in substitution for t';:e subscriptions payable doth hereby re-assign the within policy of assurance to 
by me the said A. B. to .the General Provident Fund (or, C. D., (Full particulars of persons legally entitlod to receive 
as the ca-c may bo, to accept the withdrawal of the sum the policy).

Dated this..
Executed by

Officer of the Fund for and on be-

Tho above-named A. B. having died on the......................
19 , the Governor-General in Council

day of 19, from the sum to the credit of the said 
A. B. in the General Provident Fund for payment of the 
premium of the within policy of assurance), hereby jointly 
and severally assign unto the said Governor General in 
Council the within policy of assurance as security for Council in the presence of 
payment of all sums which under rule 18 of the Secretary Y Z
of Spate’s Sorvices (General Provident Fund) Rules the 
said A. B. may hereafter become liable to pay to that designation and address).
Fund.

We hereby certify that no prior assignment of the 
within policy exists.

Dated this..........

of Rs.
Account X Y

half of the Governor-General in ^(Signature. of the
| Account Officer)
j

(one witness who should add his

(3)
The Governor-General in Council doth hereby re-assign 

the within policy to the said A. B./A. B. and C. D.
Dated this..
Executed by

Officer of the Fund for and on be­
half of the Governor-General in ^-(Signature of tho 
Council in the presence of 

Y Z
(one witness who should add his 

designation and address).

19 , at
Signature of subscriber 
and tho joint Assured..

day of day of 19
X YAccount

One witness to signature.
Account Officer)(3)

I, C. D., wife bf A B., and tho assignee of the within 
policy, having at the request of A. B., the assured, agreed 
to release my intorest in the policy in favour of A. B. in 
order that A. B. may assign the policy to the Governor- 
General in Council who has agreed to accept payments 
towards the within policy of Assurance in substitution for Secretary of State for India is m.hlUherlthe subscriptions payable by A. B. to the General Provi- information ■— published for general

dent Fund hereby at the request and by the direction of INDIAN CIVIL SERVICE (NON-EUROPEAN MEM 
A K assign and I the said A. B assign and confirm unto BERS), PROVIDENT FUND RULES, DATED
the Governor-General m Council the within policy of Assur- THE 29th MARCH 1943
ance as security for payment of all sums which (under 1. Leopold Charles Maurice Stonnctt Amery, one of His Ruie 18 of the beeretary of State s Services (General Pro- Majesty’s Principal Secretaries of State, in virtue of fhe 

vident Fund) Rules the said A. B. may hereafter become powers conferred by section 247 (I) and section 250 m of 
liable to pay to the Fund. the Government of India Act, 1935 hereby make withWe hereby certify that no prior assignment of the within the concurrence of my Advisers, the following ruleai ^
policy exists. 10 t. c, W1* JTheso Rlllcs may bs cited as the° Indian Civil

Dated this.......... day of.----- ..... 19 , at........................ Servico (Non-European Members) Provident Fund Rules
Signature of the assignee (2) They shall come into force on 29th March 1943
and the subscriber................................... 2. In thesi Rules unless the context otherwise re-

Simla, 14th October 1943
No. D. 38-S. D/43—The following resolution by tho

quiros—
. , . , , ... (1) “ Account Officer” means tho Audit Officer so

(*) Cancellation of any assignment m favour of wile ; designated by tho Auditor-General of India(u) Execution of on assignment in favour of tho sub- (2) « Child ” means a legitimate child'and, in cases 
sen her and his wife as joint tenants m tho following where the Account Offic r, or if any doubt arises in the 
forTra,:“ , , . lx . mind of the Account Officer, tho Solicitor to the Govern-

I (here state name and description of tho assured) do ment of India or tho Legal Remembrancer (or other 
hereby assign and transfer the benefit ol the within Policy corresponding officer) to the Provincial Government as the 
and all moneys receivable thereunder on in respect thereof case may be, is satisfied that under the personal law of
to myself and my.............. :.. .(here state relationship and the subscriber adoption is legally recognised as conferring
name) to hold the same unto myself and tho said............... the status of a natural child, includes an adopted child x

One witness to signature.
ORV
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jh as-sscssarz.*t£^'ssnxt'*s > sasats;wsassg-stvttsffias“-"'«»«55
■ “ . , A Wit'io’it- prejudice to tho provisions of

(4) “ Family ” means the wife or wives and children ot shall along with every nomination *“!? {?)
a subscriber and the widow or widows and clnluron j. under this Uule send ^ tho ^°connt Officer— 0 by
a deceased son of a subscriber. . /a\ « notice to the enovt that in tno event of

(3) “ Fund” means the Indian Civil Service (Aon- ' g)mi,lee3 predeceasing him the nomination in 3 °f 
European Members) Providont Fund. . nf the deceased nominee slia.l forthwith stand ean2n°0‘;
' (6) “ Government ” means the Governor-General in the ottnc ^led,
case of a person employed in connection with the a ai ■» f^) if the nomination is made at a time when
of the Federation and the Governor of the Province in ' 'criber has n0 family,, a notice to the effect «, ttlle
the case of a person employed in connection with mo b0'event of his thereafter acquiring a family the no . >n 
affairs of a Province. n shall forthwith stand cancelled. 1Ult>a-

(7) “ Leave ” moans any variety of leave prescribed • ,g, immediately on the ooeurroaee of any evo. 
Fundamental Rules. reason of which the notice of cancellation referred

(5) “ Year ”, means financial year. sub-rule (4) becomes operative and the nominatio! in
3.. Every non-European member Oi the Indmn L , . . that notice relates consequently stands 0I? to

Service who is not a subscriber under the Indian >'_> ^ J,ubscriber shall send to the Account Offi -erTf H
Sendee Family Pension Rules or under tnelm.mii nnmmat'on made in accordance with the nrovis- flesil
Service (Non-European Members) Family Pension Rules n°"™ “d (2). pnnisi0i« of
shall subscribe monthly to the Fund an amount which sa - nomiuation made, and every notice of r,
shall be a sum of whole rupees (eight annas and more \ ' iv(g bv a subscriber shall, to the extent t h r ”0e!'
counting as the next higher rupee) equal to 6 per cent ■ ^ q ’ tabe effeot on the date on Whh* is
of the emoluments duo for the preceding monin . - . , Mu. Account Office;' 'hich it is

Provided that subscription shall bo optional during any received .
.period of extraordinary leave without leave salary or loavc T / p* m ^rvir'* ifhT 4th T-mni- ln^cr Joined

-with leave salary under Rule SS of the Fundamental Rules the Indian Civd ^ and *»» >
or while the subscriber is under suspension during winch elected to join the ITu d unocr the option adowed by the
reduced remuneration is drawn. Rules previously in force c. has joined the Indian Civil

Provided further in the case of a member permitted to Service after the inst taticn of thv Fundl shall, subject to 
serve in the armed forces of the C.own during an er.cr- the provisions of sub-rule (2), bo credited on retirement
gency, that the amount of his subscription to the Fund or previous death with the sum of Rn. 6,000 and the
shall be calculated on tbe emoluments he would have accounts of other subscribers ^ snail be credited with the
drawn if he had remained on duty in civil employment. amounts specified in the st/hearne to these Rules.

4. Except as provided i3 sub-rule (6) intciesfc at the (2) This contribution sl?alt not be paid to any subscriber 
rate determined for each year according to the method of who is_dismisse d or removed from the service or who 
calculation prescribed by the Secretary of State shaii bo resigns without being entitled to a gratuity or annuity, 
credited to each subscriber as from the 31st March of each (3) If a subscriber retires under the Premature Retire- 
year subject to the following conditions :— merit Rules the amount of the coatribu/ion shall be

(1) Interest for 12 months shall be credited on the determined by the Secretary of State, 
amount at the credit of the subscriber on the 31st March

sion.

7. Subject to the conditions hereinafter {[stated—
(a) subscriptions to a family pension fund approved in 

this behalf by the Secretary of State, or payments to-
(2) Interest shall he credited for each month of the wards an insurance-policy may, at the option of a subs- 

year upon the sum by which the minimum amount criber, be substituted fjr the whole or part of the 
standing to the credit of the subscriber between the close subscriptions to the Fund ;
of the fourth day and the end of the month exceeded the (6) any amount standing to the credit of a subscriber 
amount on which in crest is credited under sub-rule (1), in the Fund may be withdrawn to mc. t :— 
subscriptions paid by deductions from emoluments being (?•) pa\ments towards an insurance policy ; 
treated for the purposes of this sub-rule as having teen . (ii) purchase of a single payment insurance policy ; 
deposited in the Fund on the first day of the month in (Hi) payment of a single premium or subscriptions tea 
which payment is actually made ; . family pension fund approved 'in this behalf by the

(3) Ii the total amount of interest allowed under sub- Secretary of State •
rules (1) and (2) contains a fraction of a rupee it shall Provided that no amount shall be withdrawn to meet 
be rounaed off to the nearst whole rupee, eight annas any demand or purchase made or effected more than 12 <s 
and more counting ns the next higher rupee ; months before the withdrawal.
„ h, Evfore toe amount at the credit of a subscriber is 8. (1) If the total amount of any subscriptions or pay-

vice or died, whichever of these periods is less- v A manner provided m that rule
(5) The rate of interest is liable to revision on th- 1st “5 s1ubsoriPtlop 50 “fito

April of each year without notice ; 1 fc XD*ie subscriber withdraws any amount sfcana°ffie(1
(6) Interest shall not be credited to the rf r «ediu m the Fund for any of the purposes spe-h

Muhammadan subscriber if he informs the Accoun*-1 aUS? ^ ?l *1C s^a^> subject to his I ^
that he does not wish to receive it but if he ?^°r ,C1}ause ^a) of Rule, continue to pay
qucntly asks for interest, it * hall be credW wth Fuild^h® Ascriptions payable under Rule 3. .
from the 1st April of the ’year in wliTeh he aS£ for 1 ^ If tbe mterest of the subscriber in the family

59^ issuer^
'ssrsrz-**ition the .........--C* -«<■» a f-.„ily ths nomination shall not of subscribers to insurance companies nor t.

be in favour ot any person or persons other than the stcPs to keep the policy alive.
members of bis famuy. - . U’) Iho policy shall bo on the life of tbe subscriber

(2) If a subscriber nominates more than one wrnn wmself and shall, unless it is a policy expressed on
under sub-rum (1), lie shall specify in the nomination" ‘m/11 to be for tho benefit of his wife and/or
amount or share payable to each of tho nominees in Cbl!drc'n, or any of them, be such as may be legw,
manner as to cover the whole of the amount that m ! ^gned by the subscriber himself to the Governor-Genera
land to his credit in the Fund at any time. 5 Governor of the Province under whoso adminis

ive control ho is serving.

•of the preceding year, less any sums withdrawn under 
Rule 7 during the year ;

1
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(3) The policy may not be effected for the benefit of 
beneficiary other than the wife and/or children 
subscriber or any oi them.

11. (1) The policy shall within three months or, it the 
headquarters oi the insurance company are outside India 
within such longer period as the Account Officer, if he is 
satisfied oy me production of the completion certificate

9 (interim receipt), may hx, after the first withholding 0f a 
subscription or withdrawal from the Fund in respect °of the 
policy be delivered to the Account Officer, but if it is not 
a policy expressed on the lace of it to be for th, benefit of 
the wile and/or children oi the subscriber or anv of them 
it shall be assigned to the Governor-General or the 
Governor of the Province under whose administrative 
control he is serving, beiorc such delivery.

(2) If the policy is not delivered within the period of
three months or such longer period as the Ace mint Officer withdrawn until he quits the service or dies : 
may have fixed, any amount withheld or withdrawn from Provided that a subscriber who has been granted leave 
the Fund in respect oi the policy shall, with interest preparatoiy to retirement or, in the case of one serving 
thereon at the rate provided in .Rule 4, forthwith be m a vacation department, has been allowed to combine 
paid or repaid as the case may be by the subscriber to vacatian with such leave or who while on leave, is either 
the Fund, or in default be ordered by Government to permitted to retire voluntarily or is required to retire on 
be recovered by deduction irom the emoluments of the grounds of ill-health, may withdraw the amount standing 
subscriber by instalments or otherwise. to his credit at any time between the commencement of

(3) Notice of assignment of the policy shall be given the leave or vacation as the case may be, or the date of
by the subscriber to the insurance company and the such permission or requirement as the case may be, and 
acknowledgment of the notice by the insurance company the date of actual retirement, but if he returns to duty at 
shall be sent to the Account Officer within three months the end of his leave he shall if required to do so by 
of the date of assignment. . Government pay to the Fund the whole amount with-

12. (1) Save as provided by sub-rule (2) of rule 14 drawn by him with interest thereon. A subscriber who *
when the subscriber— exercises the option allowed by this proviso shall not

(a) quits the service, or subscribe to the Fund after such withdrawal unless and
(b) has proceeded on leave preparatory to retirement until he returns to duly, 

and applies to the Account Officer for reassignment or 
return of the policy, or

(c) while on leave has been permitted to retire or is 
required to retire on grounds of ill-health and applies to
the Account Officer for reassignment or return of the (1) When the subscriber leaves a family— 
policy, or («) If a nomination in favour of a member or members

(d) pays or repays to the Fund the whole or any of his family - subsists, the amount standing to his credit 
amount withheld or withdrawn from the Fund for any of in the Fund or the part thereof to which the nomination 
the purposes, other than in respect of a family pension relates, shall be paid to his nominee or nominees in the 
fund mentioned in rule. 7 with interest thereon at the proportion specified in the nomination;

(6) If no such nomination subsists or if such nomina­
tion relates only to a part of the amount standing to his 
credit in the Fund, the whole amount or the part thereof 
to which the. nomination does not relate as the case may 
bo shall, notwithstanding any nomination purporting to be 
in favour of any person or persons other than a member or 
members of his family be paid to the members of his 
family in equal shares :

Provided that no share shall be payable to—
(?') sons who have attained legal majority ;.

(n) sons of a deceased son who have attained legal 
majority ;

(Hi) married daughters whose husbands are alive ;
(iv) married daughters of a deceased sop whose 

husbands are alive, if there is any member of the family 
other than those specified in clauses (i), (n)> («*) aud (*») 
of the proviso;

Provided further that the widow or widows and the 
child or children of a deceased son shall receive * between 
them in equal parts only the share which that son would 
have received if he had survived the subscriber and had 
been exempt from the provisions of clause (») of the first 
proviso.

(2) When tho subscriber leaves no family, if a nomina­
tion in favour of any person or persons subsists, the 
amount standing to his credit in the iHind or tho part

13. Save as provided in sub-rule (2) of Rule 14, if a thereof to which the nomi lation relates shall be paid to 
policy delivered to the Account Officer matures before the bis nominee or nominees in the proportion specified in the 
subscriber quits the service and before his death the nomination, and if no nomination subsists it shall be paid 
Account Officer shali make over tho policy to the subs- to the person legally entitled to receive it.

' criber, who shall pay or repay to the'Fund the whole 17 All payments from tho Fund shall be made in India 
of any amount withheld or withdrawn from the Fund . x J
in respect of the policy with interest thereon at tho. rate 
provided in Rule 4 and in default the provisions of sub- 
rulo (2) of Rule 11 shall apply, but if the policy has 

y been assigned to tho Governor-General or the Governor 
the Account Officer shall realise the amount assured and 
shall deduct therefrom the whole of any amount withheld 
or withdrawn from the Fund in respect of tho policy with 
interest thereon at the rate provided in Rule 4, and shall 
place the amount so deducted to the credit of tho subs- 19. (1) Until the commencement ot Fart 11 oi the 
criber in the Fund, tho balance if any being, at the option Government of India Act, 1935, roforonco in th^se Rules 
of the subscriber, paid direct to him or placed to his credit to the Governor-General shall be construed as references 
in the Fund * 1° th° Governor-General iu Council.

14. (i) If the policy lapses or becomes assigned otherwise 
oi the than to the Governor-General or < Governor, charged or 

encumbered, the provisions of sub-rule (2) of Rule 11 
shall apply.

(2) If the Account Officer receives notice of an assign- 
m n: otherwise than an assignment to the Governor- 
General or the Governor, of, or a charge or encumbrance 
oil, or an order of a Court restraining dealings with, the 
policy or any amount thereon, the Account Officer shall 
not make ovor or reassign the policy or realise the amount 
assured by the policy or dispose of any part thereof, but 
»hall refer the matter to the Governor-General or Governor 
as the case may be.

any
;

15. Except as provided in Rule 7, the amount standing 
to the credit of a subscriber in the Fund shall not be :

16. 'On the death of a subscriber before the amount 
standing to his credit has become payable or, where the 
amount has become payable, before payment has been 
made.

rate provided in Rule 4,
the Account Officer shall make over the policy to the 
subscriber, having first reassigned to him any policy 
assigned to the Governor-General or the Governor :

Provided that if a subscriber to whom clause ^6) or 
clause (c) applies, returns to duty any policy so reassign­
ed or made over shall, if it1 has not matured or been 
assigned or charged or encumbered in any way, be again 
assigned to the Governor-General or Governor as the 
may be, and again be delivered to the Account Officer as 
the" ease may be in the manner provided in Rule II and 
thereupon the provisions of these Rules shall so far as 
may be, again apply in respect of the policy ;

Provided further that if tho policy has natured or been 
charged or encumbered in any way the

case

■3g&

assigned or
provisions of sub-rule (2) of Rule II shall apply.

(2) Save as provided by rub-rule (2) of Rule 14, when 
a subscriber dies before quitting the service, the Account. 
Officer shall make over the. policy to tho beneficiary if 
any, or if there is no beneficiary, to such person as may 
be legally entitled to receive it, having first reassigned 

■ any policy assigned to the Governor-General or the 
- Governor to such person as may be legally entitled to 
receive it.

in rupees.
18. As soon as possible after tho close of each year each 

subscriber shall be supplied with a statement of Ids 
account in the Fund which shall show tho opening balance 
as on 1st April of tho year, tho total amount credited or 
debited during the year, the amount ol interest credited 

31st March of tho year and the closing balance as onas on 
that date.
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Government contribution under rule 6 should bo
t02hi8^^w^h*^ ^-^minations under

j"'m and notices of cancellation under sub-rnU r 
rhml d ’be in such ono of the forms appended to A 
instructions as is appropriate in the circumstances.

3 Contribution by Government (Rule 6)-In the CagR 
ubscriber on foreign service, a contribution of R^J . 

a month should be iecoverod from the foreign emp^
, towards Government’s liability under rule 6. Such Z**

Schedule [Rule 6 (1)] ribution is payable during duty only. c°il
Contribution to be credited by Government to tne i ^ towards policies of insurance or 'subscript:

account of non-European members of the Indian Civil • _ VPcnsion Fund (Rule 7)—(I) When a 
Service appointed to the Service on or before the Ah -w desires t.0 divert or withdraw money from the ***• 
January 1923, who elect to join the Fund, according to the subscriptions to an approved Family Pension ^
ag*. of the subscriber at the date of joining the Fima. ™ V nremium towards a policy .of life insurance ?d

Age Of subscriber Contnbut.ou oi a intimate to his Account Officer on his ^f
bill or*by letter the fact of, and reason for, the reductin 
or withdrawal of money as the case may be. In the latt * 
case he may also make necessary arrangements with th 
Account Officer for the withdrawal of money from ^
^2^ The Account Officer shall demand periodically t0 Se 

the receipts or certified copies thereof showing that the 
amount so withheld or withdrawn has been duly app]jed 
Failing the production of such receipts he shall order the 
recovery of any amount by which subscriptions have been 
reduced or any amount withdrawn, with interest thereon 
at the rate prescribed in rule 4 from the subscriber’s pay 4 
or b ave salary in one or more instalments as it thinks fit, ‘

5. Assignments and re-assignments (Rules 11, 12 
13)—Assignments under rule 11 and re-assignments 
under rule 1' or 13, as the case may be, should be in such 
one of the forms appended to these instructions 
appropriate in the circumstances.

6. Recovery of the amount withdrawn under the proviso to 
rule 15—When a subscriber lias to repay to the Fund 
under the proviso to rule 15, the whole amount withdrawn 
by him, Government will determine whether the amount 
should be repaid in one or more instalments and in cash or 
securities or both.

erod^iof his functions under these Rules(2) In the discharge 
the Governor shall exercise his individual judgment.

20. The Indian Civil Service (Non-European Members) 
Provident Fund Rules, dated 2nd December 1930, are
hereby repealed. *

Given under my hand this 29th day of March 1945.
L. S. AMERY

One of His Majesty's Principal Secretaries of State a s

6,000
5,933
5,680
5.427 
5.173 
4,920
4.667 
4,413 
4,160 
3.907
3.667
3.427 
3,187 
2,960 
2,733 
2,507 
2,280 
2,067 
1,853 
1,640 
1,440 
1,240 
1,053

Not exceeding 24
Exceeding 24 but not exceeding 25

2625 a
2726 ) 93>
2S27 9'J 3 292S 9J99
3029? y
3130 i»5 »
3231 I!

3332> ? 3433 y y
3534 j >

3635 yy5?
37 and36 y yyy

3837 $>>
3938 y y9 9

40 as is39 y y

4140 yyyy

4241 y yyy

4342 ? )y y
4443 J »% I
4544 j y

4645 : >>>
8674746»i

7. Final payments (Rules 15 and 16)—(1) The Account 
Officer will be responsible for making final payments under 
rule 15 or 16. If payment is made under rule 16 any 
person claiming payment should send a written application 
to that Officer. In a case where there is doubt or dispute, 
but only with regard to. a portion of the amount standing 
to the credit of a subscriber, the Account Officer should 
authorise prompt payment of that portion in regard to 

Simla, 14th October 194o which there is no dispute. The persons to whom any
No. D. 3S-A-S.D/43—With reference to the Indian Civil amount is payable from the Fund should make their own 

Service (Non-European Members) Provident Fund Rules, arrangements to receive payment in India, 
made by the Secretary of State on the 29th March 1943, (2) If the person to whom any payment is to be made
the following instructions are issued by the Government of from the Fund is a lunatic, payment should be made to the 
India for the guidance of subscribers to the Fund and of authority entitled under the law to receive payment on his 
Account Officers :— behalf.

1. Subscriptions (Rule. 3) (1) Before proceeding on (3) Sums not claimed for a period of six months after ^
extraordinary leave without leave salary or on leave with they have become payable will, at the end of the year, be * 
leave salary under Fundamental Rule 88, the subscriber transferred from the account head “ Indian Civil Service 
should intimate to the Account Officer in India whether he (Non-European Members) Provident Fund ” to the account 
wishes to subscribe during such leave. No alteration will head “ Deposits 5’ and treated under the ordinary rules 
b* permissible in the option so exercised for the period of relating to deposits. Such transfer does not however
the leave. If the subscriber fails to intimate before pro- affect the fiduciary capacity in which the sums are ' ”
cceding on leave no will be deemed to have exercised his by Government.
option in favour of subscribing during leave and deductions 8. Statement of accouvl I m m The Account should be made aceordingiy Officer wili assign a numbed to the at^uni If each subs-

(2, The instructions 10 sub-para. (1) wall apply inutahs cnber, and when paying subscriptions in India, the subs-
mutandis to a subscriber under suspension during which criher should quote this nu b 1 5
reduced remuneration is drawn. (2) Subscribers are required to satisfy themselves as to

the correctness of the annual statements. Errors,
should be brought to the notice of the Account Offic
within six months of receiving a statement. If no *<*« 
ment of accounts received by the 1st of October, the sub 
cnber should communicate with the Account Officer.

*7 Account Officer shall, if required by a subscr 
erihr’ Au0t more than °aco, in a year, inform the su 
Fi nd °/ tKet0tal amount standing to his credit m ^ 

nd at ihe end °f t^ Jagt month for which his acco * 
has been written

6934847 3!u 5474948 > j>3 4405049 J »5 y
3735150 j yyy 3205251 i yy y
2805352j? 2405453 y jyy 2135554 yy

held

(3) A subscriber transferred to foreign service or sent cn 
deputation out of India shall, before proceeding to join 
his new duties, intimate to the Account Officer in India 
t he amount of his emoluments while on foreign service or 
deputation out of India and any change therein in order 
to enable the Account Officer to verify whether the rate 
of subscription is in accordance with Rule 3.

(4) Subscriptions to the Fund will be recovered—
(/) In respect of emoluments drawn from a Govern­

ment Treasury in India or a Colonial or Home Treasure, 
by deduction from the emoluments ;

(ii) in respect of sterling overseas pay by deduction 
in India from pay ; and

(Hi) in respect of emoluments drawn from any other 
source, in cash, the subscriber remitting the amount direct 
to the Account Officer.

(5) All subscriptions made by a member together with 
interest on such subscriptions calculated under rule 4 and

up.

APPENDIX A 
Forms of Nomination 

subscriber has a family and wishes to no#1
1 her*k , • one rncmber thereof.

} nrominate the person mentioned below, jjap 
Civil s/1 of family as defined in rule 2 of the j 
UVl1 (Non-European Members) Prov.dent I»

inatc 

who »s

1 • When the

a

J



■

PART I^r

l^ules, to iceeive ^o^moun^h^ may stand to my credit persons nominated therounder predeceasing
in 116 mr> ’ mvable or having h ^e^oro that amount nomination shall forthwith stand cancelled, 
has become payable, or having become payable has
been paid ________________
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me, the said

Dated thisnot day of........
Signature of subscriber 

Two witnesses to signature

19 , at

jjnnio and address of 
nominoo. Relationship with 

subscriber
1Ago
2.

9
II. Where nomination is in favour of one or more persons 

not being members of the subscriber’s family 
Without prejudice to my right under sub-rule (3) of rule 

oof the Indian Civil Service (Non-.European Members) 
Provident Fund Rules to cancel the nomination made by

TTT , , me on.............................. whenever I think fit, I hereby
II* ^ben su sen cr as a amily and wishes to nominate give notice that in the event of the person/any of the per- 

morc lan one member thoreof sons nominated thereunder predeceasing me, or in the event
thereby noimna e he persons mentioned below, who of my hereafter acquiring a family as defined in rule 2 of 

are members oi my iamily as defined in rule 2 of the Indian the said Rules, the said nomination shall forthwith stand 
Civil Service (Ison-Europeon Members) Provident Fund cancelled.
Rules, to receive the amount that may stand to my credit Dated this.............. day of...........
in the Fund, in the event of my death before that amount Signature of subscriber
has become payable, or having become payable has not ' Two witnesses to signature 
been paid, and direct that the said amount 6hall be distri­
buted among the said persons in the manner shown below 
against their names :—

""Dated this ............ day of.. . 7777!
Signature of subscriber 

g'wo witnesses to signature

19 , at

; I1 It
2 ;

1:
19 , at

1. I
2

APPENDIX B 
Forms of Assignment| "'Amount or share 

of accumulations 
to bo paid 
to each

(I)Name and addross 
of nominees

Relationship 
with subscriber Age I, A. B., of. hereby assign unto the Gov­

ernor-General in Council the within policy of assurance as 
security for payment of all sums which under rule 14 of 
the Indian Civil Service (Non-European Members) Provi­
dent Fund Rules I may hereafter become liable to pay to 
that Fund.

Dated this ..... day of 
Signature of subscriber

19 , at

Two witnesses to signature
I hereby certify that no prior assignment of the within 

policy exists.
Dated this..

1
2
•Noth—This column should be filled in so as to cover the whole 

amount that may stand to the credit of the subscriber in the Fund 
at any time.
III. When the subscriber has no family and wishes to 

nominate cne person
I, having no family as defined in rulo 2 of the Indian 

Civil Service (Non-European Members) Provident Fund and C. D. (the joint assured), of
Rules, hereby nominate the person mentioned below to in consideration of the Governor-General in Council agree- 
receive the amount that may stand to my credit in the ing at our request to accept payments towards the within 
Fund, in the event of my death before that amount has policy of assurance in substitution for the subscriptions 
become payable, or hating become payable has not been payable by me the said A. B. to the Indian Civil Service

(Non-European Members) Provident Fund [or, as the caso 
may be, to accept the withdrawal of the sum of Rs. 
from the sum to the credit of the said A. B. in the 
Indian Civil Service (Non-European Members) Provident 
Fund for payment of the premium of the within policy of 
assurance], hereby jointly and severally assigned unto the 
said Governor-General in Council the within policy of 
assurance as security for payment, of all suras which under 
rulo 14 of the Indian Civil Servicj (Non-European Mem­
bers) Provident Fund Rules the said A. B. may hereafter 

XV. When the subscriber has no family and wishes to become liable to piy to that Fund.
nominate more than one person We hereby certify that no prior assignment of tne within

I, having no family as defined in rule 2 of the Indian policy exists.
Civil Service (Non-European Members) Provident Fund Dated this 
Rules, hereby nominate the persons mentioned below to 
receive the amount that may stand to my credit in the 
Fund, in the event of my death before that amount has 
become payable, or having become payable has not been 
paid, and direct that the amount shall be distributed 
among the said persons in the manner shown below against 
their names :—

day of 19 at
Signature of subscriber 
One witness to signature

(52)
We, A. B. (the subscriber), of

paid :—

Relationship with 
subscriber

AgeName and address of 
nominee

______ e
day of........ .

Signature of subscriber 
Two witnesses to signature

19 , atDated this

I
2

............ 19 , at. _______
Signature of subscriber 

and the joint assured 
One witness to signature

day of

(3)
I, C. D., wife of a A. B., and the assignee of the within 

policy, having at the request of A. B., the assured, agreed 
to release my interest in the policy in favour of A. B. in 
order that A. B. may assign the policy to the Governor- 
General in Council who has agreed to accept payments 
towards the within policy of assurance in substitution for 
the subscriptions payable by A. B. to the Indian Civil 
Service (Non-European Members) Provident Fund hereby 
at the request and by the direction of A. B. assign and 1 
the said A. B. assign and confirm unto the Governor-Gene­
ral in Council the within policy of assurance as security 
for payment of all sums which under rule 14 of the Indian 
Civil Service (Non-European Members) Provident Fund 
Rules the said A. B. may hereafter become liable to pay 
to the Fund.

Wo hereby certify that no prior assignment of the within 
policy exists.

Dated this

! •Amount or share 
of accumulations 

to be paid 
to each

Relationship 
i with subscriber

Name and address ! 
of nominees

Ago

19 , at........ day of
Signature of subscriber

Dated this

Ttoo witnesses to signature
1
2
*Noti—This column should be filled in so as to cover the whole 

1 amount that may stand to the credit of the subscriber in the Fund 
at any time.

Forms of contingent notice of cancellation 
I. Where nomination is in favour of one or more members 

of the subscriber’s family
Without prejudice to my right under sub-rule (3) of rule 

5 of the Indian Civil Service (Ron-European Members) 
Provident Fund Rules to cancel the nomination made by

. whenever I think fit, I hereby 
event of the person/any of tho

day of ..............  19 , at ...............
Signature of tho assignee and 

tho subscriber 
One witness to signature

OR
(*) Cancellation of tho assignment in Form 1 in favour of 

Government if one is already in existence ;me on...............................
give notice that in the
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1942 (N of 1912), lbr the purpose hereinafter(it)) Execution of an assignment in favour of the sub­
scriber and his wife as joint tenants in the following appearing;
form :— Now, therefore, in exorcise of the powers conferred h

I (here state name and description of the assured) do section 72 ox the Government of India Act, as set out 
hereby assign and transfer the benefit of the within Policy the Ninth Schedule t-j the Government of India Act, isl­
and all moneys receivable thereunder or in respect thereof ( 2d Geo. o, c. 2) the Governor General is pleased to
to myself and my....................... (here state relationship and promulgate the following Ordinance :—
and name) to hold the same unto myself and the said 1. Short title and commencement—[1) This Ordinance^ 

or survivor as joint tenants and I declare may be called the Civil Pioneer Force ( fniri Amen Imenu 
that on the death of either, the receipt of the survivor Ordinance, 1942. 
shall be a sufficient discharge to the Insurance Company (2) It shall come into force at once, 
within named. 2. Amendment of section 2, Ordinance X of 1042—~jn

Gated the.............. day of................. 19 section 2 of the Civil Pioneer Force Ordinance, 1942 (X 0(
Witnesses :— 1942) hereinafter referred to as the said Ordinance),—

(a) clauses (a), (b) and (c) shall be relettcred as clauses (C)
(d) and (e) respectively ; and *

(Signature) (6) the following shall be inserted as clauses (a) and (6)
namely:— 1 5

(Hi) Execution of an assignment by the subscriber and 4 (a) “ Commanding Officer ” means the commissioned 
his wife in Form No. 2 in favour of Government. officer appointed to command a unit of the Civil Pioneer

Note—The assignment may be executed on the policy itself Force, or, in the absence from duty of such officer, the
cither in the subscriber’s handwriting or in type, or alternatively a senior commissioned officer of the Ullit present with th,
typed or printed slip containing the assignment may be pasted on ., _ A L'ut-
the blans space provided for the purpose on the policy. A typed or umti , 
printed endorsement must be duly assigned and if pasted in the 
policy it must be initialled across all four margins.

nance,

make

(1)
(2)

and

(b) “ detachment ” means any portion of a unit of the 
Civil Pioneer Force serving away from the headquarters of 
the unit;

Forms of Re-assiynment 3. Amendment of section 3, Ordinance X of 1942—To
tion 3 of the said Ordinance, the following sub-scction shall 
be added, namely :— ^

“ (3) The strength and composition of a unit shall bo' 
such as may be prescribed.”

4. Amendment of section 5, Ordinance X of 1942—In 
tion 5 of the said Ordinance, sub-sections (3), (4) and (5) 
shall be omitted.

5. Amendment of section 6, Ordinance X of 1942—In sub­
section (3) of section 0 of the said Ordinance,—

(a) after the word “ shall ”, the words “ subject to 
the prescribed conditions ” shall be inserted ; and

(b) lbr the word “ commandant ”, tne words “ Com­
manding Officer ” shall be substituted.

6. Insertion of new section 6A to Ordinance X of 1942— 
After section 6 of the said Ordinance, the following section 
shall be inserted, namely :—

“ GA. Anointment of Commanding Officers and 
officers in superior command—(I) The Provincial Govern- i 
ment shall appoint substantively a commissioned officer 
of the prescribed rank to command each unit of the Civil 
Pioneer Force constituted for the Province :

Provided that if an officer of the prescribed ,rank is not 
readily available, the Provincial Government may appoint 
temporarily any commissioned officer nob below the rank ; 
of Captain as the Commanding Officer of the unit.

(2) Subject to an}7 rules made in this behalf, the Central ; 
Government, or, in respect of units of the Civil Pioneer 
Force constituted for a Province the Provincial Govern­
ment, may appoint any commissioned officer to exercise ^ 
command over a number of units or detachments of units, 
and such officer shall be deemed to be in superior command - 
of all the units or detachments placed under him, and the , 
Commanding Officers thereof shall be .subject to ills control 
and orders in all matters respecting their units.

(3) The Provincial Government may, with the previous 
approval of the Central Government,. delegate to a Con­
troller any of the powers vested in the Provincial Govern­
ment except the power in respect of commissioned officers 
to order discharge, dismissal, reduction in in rank or grade 
or forfeiture of service. ”

7. Amendment of section 8, Ordinance X oi 1941 
the proviso to section 8 of the said Ordinance, the follow­
ing proviso shall be substituted, mmely :—

“4 Provided that an enroliod person shall not withou 
his own consent be transferred to a unit constituted l°l 
a Province other than that in wiiich he was enrolled.

3. Substitution of new section for section 14, Ordinance 
of 1912—For section 14 of the said Ordinance, the following 
section shall be substituted, namely :— ,

“ 14. Non-judicial disposal of offences of enroll y 
persons other than officers—(1) When an. enrolled peroon 
other than a commissioned, administrative or 
commissioned officer is charged with an offence punisha 
under sub-clause (i) or (ii) of clause (e) of section 11, 
under section 12, or under section 13 read with 
clause (i) or (ii) of clause (e) of section 11 or with section ^ 
the Commanding Officer, subject to any rules made in 1 
behalf, may dispose of the charge without formal trial, a

sec-(1)
All sums which have become payable by the above- 

named A. B. under Rule 14 of the Indian Civil Service
(Non-European Members) Provident Fund Rules having 
been paid and all liability for payment by him of any such 
sums in the future having seised the Governor General in 
Council doth hereby reassign the within policy of assurance 
to the said A. B. and C. L>./A. B.

Gated this.
Executed by

Account Officer of the Fund for and | 
on behalf of the Governor Generel in ^
Council in the presence of 

Y Z
(one witness who should add his 
designation and address).

sec-

day of 19 .
1

X Y

; (Signature of the 
j Account Officer.)

(2)
The abovo-named A. B. having died on the 

day cf
oil dot h hereby reassign the within policy of assurance to 
C. G. (Full par-icuiar.; of person legally entitled to receive 
the policy.)

Dated this

19 , the Governor General in Coun-

dav of. 19 .
YZ i

Executed by
Account Officer of the Fund for and ^(Signature of the 
on behalf of the Governor General j Account Officer.) 
in Council in the presence of 
(one witness who should add Ids 
designation and address).

X Y

J

(3)
The Governor General in Council doth hereby reassign 

the within policy to the said A. B./A. B. and C. D.
Dated this...............................day of 19 .
Executed by....................................... ^

Account Officer of the Fund for and j 
on behalf of the Governor General ^(Signature 
in Council in the* presence of 

Y Z

X Y

of the 
| Account Officer).

J
(one witness who should add his 
designation and address).

L. T. GHOLAP 
Deputy Secretary

COMMERCE AND LABOUR DEPARTMENT
NOTIFICATIONS

The 3rd November 1913
No. 24360-L.{C).—The following Ordinances promulgated 

by the Governor-General are published for general infurmu- 
4 ion.

By order of the Governor 
J. E. MAHER 

Secretary to Government
New Delhi. 23rd October 1943 

ORDINANCE- No. XXXVIII or 1943
AX

ORDINANCE
further to amend the Civil Pioneer Force Ordinance, 1942 

Whereas an emergency has arisen which makes it 
necessary further to amend the Civil Pioneer Force Ordi-
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may award one or more of the. following punwhmonte, 14. Amendment of serlion 21, Ordinance X of 1042-In

W —** SfMfipW S“o—s-g g«
"“‘fi fo noS qu^orfor °? ^ ?“«<>« f , <* 4b. said Ordinance, for 'the word

,l!°nf(c) forfeiture of pay and allowances for a period not .SS" ’ tnc words “Commanding Officer” shall be 
C.xceedi-ig one month. *

(2) Any commissioned officer if so authorised bv th» r/* T/T r*Central (ioverumont. and the c ,mmi,nonod or adninistV _____Governor-General
tiro officer commanding,adetachment if so authorised in Ncio DMi, 23rd October 1013
writing by lnb Gommandm Ojicer, may, without formal ORDINANCE No XXXIX of 1013
trial, dispose of a charge of an offence punishable under UUU.AAAU. Uo^XXXiX of U13
section 12 or unclor section.. 3 road with section 12 against ORDINANCE
any enrolled person other than an officer and subject to to amend the Criminal Law*Amendment Ordinance 1943 
any rules made in this behalr, may award to such person Whereas an emergency has arisen which raal es i neces- 
any. one or more of the punishments specified in clauses sary to amend the Criminal Law Amendment Ordinance, 
(*) to M o su)-sec ion ( ) 1943 (XXIX of 1913), for the purpose hereinafter appear-

9. Substitution of new section for section 15, Ordinance lng ;
X of 1942 Tor section 15 of the said Ordinance, the Now, therefore, in exorcise of the powers conferred bv 
following section shall be substituted, namely :— section 72 of the Government of India Act, as set out in

“15. TV on-judicialdisposal of minor offences of non- the Ninth Schedule to the Government of India Act, 1935 
commissioned office?s (?) Wnen a non-commissioned officer (26 Geo. 5, c. 2), the Governor General is pleased to make 
is charged with-an offence punishable under section 12 or and.promulgate the following Ordinance:— 
under section 13 read with section 12, the Commanding 1. Short- ti'le and commencement—(1) This Ordinance 
Officer may dispose of the case without formal trial, and, may be called the Criminal Law Amendment (Amending) 
subject to any rules made in this behalf,, may award to Ordinance, 1943.

-5,-uch non-commissioned officer any one or more of the 
following punishments, namely :—1 ‘

!

V

S’

;i

[
t■

\

i>

f

(2)' It shall come into force at once.
2.Amendment of section 6, Ordinance No. XXIX of

(a) reduction to a lower grade or a lower class or to 1943—In sub-section (/) ot section 6 of the Criminal Law
the ranks; * Amendment Ordinance, 1913 (XXIX of 1943), in the

(b) forfeiture of pay and allowances for a period not second proviso, after the words “ the said Code ”, the 
exceeding one month ;

(c) reprimand or severe reprimand.
(2) Any commissioned officer if so authorised by the

Central Government, and the commissioned officer, com­
manding a detachment if so authorised in writing by his 
Commanding Officer, may, without formal trial, dispose of

*
i

:

!(
words “ English shall lie deemed to be the language of the 
Court and ” shall bo inserted. P

WAVELL
Viceroy and Governor-General sThe 3rd November 1943

Uo. 24358-J.(G).—The following notifications, issued by 
a charge of an offence punisnable under section 12 or under the Government of India, in the Legislative Department,, 
section 13 read with section 12 against a non-com missioned are republished for general information, 
officer, and may award such, person one or both of the 
following punishments, namely :—

(a) forfeiture of pay and allowances for a period not New Delhi, 27th August 1943
exceeding seven days ; No. F. 238/43-I.C.&G.(Judl.)—In pursuance of rules 2

(6) reprimand or severe reprimand. ’ and 8, read with clause (a) of rale SB, of Order XXVII of
19. Amendment of section 16, Or inance X of 1942 In the First Schedule to the Code of Civil Procedure, 1908

section 16 of the said Ordinance,— ^ (Act V of 1908), the Central Government is pleased to
(a) after tho word and figures “ section 12 ”, the direct that the following amendment shall be -made in the

words and figures “ or under section 13 read with see- notification of tho Government of India in the Legislative 
tion 12 ” shall be inserted; Department, No. F. 223/42-I.C.&G.(Judl.), dated the 17th

(b) for the words “ the commandant may ”, the words February 1912, namely :—
“ the Commanding Officer, subject to any rules made in For the words, brackets and letters “ or (vi) the State
this behalf, may ” shall bo substituted. Railways Coal Department ”, the following shall be sub-

11. Insertion of new section 16A in Ordinance X of 1942 stituted, namely :—
—After section 16 of the said Ordinance, the following “ (vi) the Oudh and Tirhut Railway, or

^section shall bo inserted, namely :— . (vii) the State Railways Coal Department ”.
“ 16A. Reduction in rank for inefficiency or lack of zeal . jy-cw Delhi, 27th August 1913

—Subject to any rules mado in this behalf, tho Command- No. F. 233/43-C.&G.(JudI.)—In exercise of the powers
ing Officor may reduce to a lower grado or a lower class conferred by clause (a) ot Rule SB ot Order XXVII of the- 
or to the ranks any non-commissioned officer in his unit on First Schedule to the Code of Civil Procedure, 190S (Act 
the ground of inefficiency or lack of zeal. ” V of 1908), the Central Government is pleased to direct

12. Amendment of section 17, Ordinance X of 1942—In t^at the following amendment shall be made in the .
section 17 of the said Ordinance,— notification of the Government of India in the Legislative

(а) in sub-section {l)y after the word and figures Department, No. F. 223/42-C.&G.(Judl.)
“section 12”, tho words and figures “or under section 13 February 1912, namely :—
read with section 12” shall bo inserted ; For the words, brackets and letters, “ or (t>i) the State

(б) in sub-section (2), for tho word “commandant”, the * Railways Coal Department ” the following shall bo sub­
words “Commanding Officer” shall be substituted stituted, namely

13. Amendment of section IS, Ordinance X of 1942—In “ (vi) the Oudh and Trihut Railway, or
section 18 of tho said Ordinance,— (vii) the State Railways Coal Department ’.

(a) for the word “Commandant” the words “Common. G. H. bPENCE
dinar Officer” shall bo substituted. .. . Secretary to the Government of India

(ib) to clause (c), the following words shall be added,
namely :—

“ or, subject to any rules made in 
any day on which ho is in hospital on account of venereal

“ clause (d) shall bo rclettare 1 as clause (/), a?<j tho 
following shall ho inserted as clauses (d) md (c), nar™ly •

"(d) all pay and allowances ordoved tj bo forfeited

**' B “ ny W «*"* — »
“r“wi7n“tCpvoy~. *«»«* r'‘“ ,2"L0"ro"oJ
Person”, the following shall be inserted, namely 

“made under clauses (d) to (/)>

!
J. E. MAHER

Secretary to Government

i

dated the 17th

IIOME DE PARTMENT 
NOTIFICATION 

The "3rd November 1943
Wo. 2432b-Po3.(C).—1Tho following notification, issued 

by the Government of India, in tho War Department 
(Navy Branch), is republished for general information.

By order of the Governor 
J. BOWSTEAD 

Chief Secretary to Government

this behalf, for

New Delhi, 25th September 1913 
No. 1296—In exercise of tho powers conferred by 

of tho Indian Soldiers (Litigation) Act, X92o>section 14
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Article Quantity 

2
5 maunds (of S2 2/7 ibs

each) or more.
6 maunds (of 82 2/7 lb3

each) or more.
5 maunds (of 82 2/7

each) or more.
5 maunds (of 82 2/7

each) or more.
5 maunds (of 82 2/7 lbg

each) or more.
5 maunds (of 82 2/7 lbg 

each) or more.
5 maunds (of 82 2/7 lbs

each) or more.
6 maunds (of 82 2/7 lbs.

each) or more.
5 maunds (of 82 2/7 lbs

each) or more.
5 maunds (of 28 2/7 lb8.

each) or more.
5 maunds (of 82 2/7 lbs.

each) or more.
5 maunds (of 82 2/7 lbs.

each) or more in aggregate.

5 maunds (of 82 2/7 lbs.
each) or more.

5 maunds (of 82 2/7 lbs.
each) or more.

5 maunds (of 82 2/7 lbs.
each) or more in aggregate.

5 maunds (of 82 2/7 lbs.
each) or more of each.

(I\ of 1925), the Central Government is pleased to direct 
that all the provisions of the said Act shall apply to 
persons who not being members of His Majesty’s Forces, 
are attached to or employed by the Royal Indian Navy, 
in the same manner as they apply to Indian soldiers.

C. M. TRIVEDI
Secy, to the Govt, of India, War Department

l
13. Bajri flour

14. Maize

15. Ragi (Nagli)

16. Barley . .

17. Barley flour 

IS. Barley Bran

lbs.

lbs.
DEPARTMENT OF SUPPLY AND TRANSPORT 

NOTIFICATIONS 
The 30th October 1943

No. 8886 S.T.—The following notification, issued by the 
Government of Bombay in the Finance Department 19. Barley products 
(SuppUOi is republished for general information.

Bv order of Governor 
C. S. JHA

Secretary to Government

20. Kodra ..

21. Gram • 4

Bombay Castle, 12th August 1943.
Order

No. 3S3-II-A—In exercise of the powers conferred by 
rule 116 of the Defence of India Rules, and in superses­
sion of the orders issued in Government Notification in the 
Finance Department (Supply), No. 3S3-II (6), dated the 
Gth March 1943, the Government of Bombay is pleased 
to order that every person shall, on every Monday, furnish 
to the Director of Civil Supplies (Statistics Section),
Secretariat, Bombay, in the form in Schodule I hereto 
appended, a full and correct statement of the stocks of 26. Tur-dal .. 
any of the articles specified in column 1 of Schedule II 
hereto appended, held by him in tho City of Bombay and 27. Tur. products (that 
the Bombay Suburban District on his own account or i9> bur kurma, tur
on account of or in partnership with any other person chuni, tur husk).

the Saturday immediately preceding such Monday, if 28. Other pulses (that is, 
such stocks amount to the quanities specified against them nmng, masur, udid,
in column 2 of the said Schedule II. math, lang, chawla,

peas, val, kulthi and 
gawar) whole and 
splits (that is dal) ; 
and their products 
(that is, kurma, 
chuni and chhalla.)

29. Sugar (that is, crys­
tal sugar, crushed 
sugar, sugar candy, 
lissa sugar and 
burra sugar.)

30. Cotton seed

22. Gram-dal

23. Gram flour

24. Gram products (that
is, kurma, chuni 
and chhalla).

25. Tur whole

on

Schedule I 
Form of Statement.

1. Full name and address of tho person ..
2. Article
3. The exact location of the godown or

godowns, or any other place or places 
where the stocks are kept.

4. (1) The quantity of stock held (stock
of each variety of sugar or rice to be 
mentioned separately)—

(a) on his own account
(b) on account of other person
(c) in partnership with any other 

person.
(2) Full names and addresses of persons 
on account of whom stocks are held 
and the quantity of stock held on 
account of each such person.

(3) Full names and addresses of persons 
in partnership with whom stocks are 
held and the quantity of stock held in 
partnership with each such person.

Schedule II

25 maunds (of 82 2/7 lbs. 
each) or more in aggregate.

.. 100 bags (of 5 quarters each) 
or more.

(in 25 maunds (of 82 2/7 lbs. 
each) or more.

25 maunds (of 82 2/7 lbs.
each) or more. ,■

10 maunds (of 82 2/7 lbs.
each) or more.

. . 100 bags of 3 quarters each) ^ 
or more.

31. Groundnuts
shell)

32. Groundnut seed

33. Groundnut oil

34. Charcoal
r

35. Kerosene .. 8 gallons or more
36. Ghee (butter fat) .. 5 maunds (of 82 2/7 lbs.

each) or more.
37. Hydrogenated, vege- 5 maunds (of 82 2/7 lbs.

or vege-
ghee or

Quantity 
2

5 maunds (of 82 2/7 lbs. 
each) or more.

5 maunds (of 82 2/7 lbs. 
each) or more.

5 maunds (of 82 2/7 lbs. * 
each) or more. Bombay Castle, 12th August 1q43

5 maunds (of 82 2/7 lbs. No. 11/7-II-A.—In exercise of the powers conferred
eaoh) or more. by sub-rule (2) of rule 81 of the Defence of India ' Rules,

5 maunds (of 82 2/7 lbs. the Government of Bombay is pleased to amend Govern' 
each) or more. ment Notification, Finance Department (Supply)*

5 maunds (of 82 2/7 lbs. No. 11/7-11, dated the 3rd July 1943, as follows, namely 
each) or more. In Schedule II appended to the said Notification,

5 mannds (of 82 2/7 lbs. after entry (8) the following new entries shall be
each) or more in aggregate. inserted, namely :—

5 maunds (of 82 2/7 lbs.
each) cr more.

5 maunds (of 82 2/7 lb6.
each) or more.

5 maunds (of 82 2/7 lbs. Bombay Castle, 12th August 1943
5 maurds TofG 8^ 2'7 lhc No* 383-11-A—In exercise of the powers conferred by

eachUor more ' Pn ^ (2) °/™Ie 81 of the defence of India Rules, the
5 maunds /of 89 o„ Government of Bombay is pleased to amend Government

> f 8“ lb *,otlflcatl°n> Finance Department (Supply) No 383-11'
each) or more. dated the 3rd July 1943, as follows, namely :-

Article
1 table oil 

table
each) or more.1. Wheat

vanaspati
* In the case of stocks of rice and sugar the quantity of each 

variety should be specified separately.
2. Wheat flour (that is, 

maida or wholemeal 
flour).

3. Wheat atta

4. Wheat, Rava or Suji

5. Wheat Bran

6. Wheat Pollard

(including7. Rice*
brokens and Patni). 

«S. Rice flour n * (8-A) The village of Majas ; 
*(8-B) The village of Oshivare ;

9. Paddy

10. Jowar

11. Jowar flour

12. Bajri

A
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In Schedule I apponded to the said 

after entry (8) the following 
inserted, namely

“ *(8-A) The village of Majas ;
*(8-B) The village of Oshivare

now entrie^shaS^To }Let^fcrs and fi&uros of fche labe>1 shall not be less than

(c) Within the mark and in the position shown at XXX 
in the diagram in clause (2), the manufacturer’s distinguish­
ing number shall be reproduced.

Tt«rr,hn„ PneiU ion. a _ (d) The month and year of packing shall be stamped or
9 TT A 1 V jUe’ 12. Au9u*t 1943 impressed on the label in letters and figures not less than

No. 383-11-A («j ^ exercise ^^f the powers conferred Fin length immediately below the mark illustrated in
by sub-rule (2) of rule 81 of tho Defence of India Rules, clause (2).
the Government o Bombay is pleased to amend Govern- Clause 4—Bale marking—The month and year of 
ment Notiheawon, 11nance Department (Supply), packing and tho manufacturer’s distinguishing number
No. 383-11 {a), dated the 3rd July 1943, as follows, shall be stamped or improssod on the outside of every
namely :. bale or other package of cotton yarn and/or cotton cloth

In clause (a) ot the said Notification, for the words in letters and figures not loss than Iin height.
“villages of Ghombur and Kapashe” the following shall Clause 5—It shall be an offence undor the Cotton Cloth 
be substituted, namely :— and Yarn (Control) Order, 1913—

Villages ^ of Chembur, Kapasho, Majas and (°) f°r a,ly porson other than a manufacturer to use or 
Oshivare.” apply the markings prescribed in this Order to any cotton

cloth or cotton yarn, or to any bale or other container in 
which it is packod ;

(6) for any manufacturer to use the markings prescribed 
in this Order in a manner other than that prescribed.

Clause 6—For purposes of marking cloth, yarn and 
bales or other containers under this Order, the following 
abbreviations only may be used for the month of 
packing :—

JANUARY ..
FEBRUARY 
AUGUST ..
SEPTEMBER 
OCTOBER 
NOVEMBER 
DECEMBER

s

;
fc-!
if

$f-
!Bombay Castle, 12th August 1943 

No. 470 In exercise of the powers conferred by sub­
rule (2) of rule 81 of the Defence of India Rules, the 
Government of Bombay is pleased to amend Government 
Notification, Finance Department (Supply), No. 476, dated 
tho 3rd July 1943, as follows, namely :—

In Schedulo I appended to the said Notification, 
after entry (S) the following new ontrios shall be inserted, 
namely :—

(8-A) The village of Majas ;
*(8-B) The village of Oshivare

By order of tho Governor of Bombay 
A. D. GORWALA'

IS'r-

1
V"

Abbreviation JANY.
FEBY. 
AUGT. 
SEPT. 
OCTR. 
NOVR. 
DECR.

M. K. VELLODI 
Textile Commissioner

H
<« * • V

:*>>
>, !
t* H»>Secretary

i*
The 3rd November 1943

No. 9016-S.T.—The following notification, issued by 
the Government of India, Department of Industries and 
Civil Supplies, is republished for general information.

By order of the Governor 
C. S. JHA

Secretary to Government

The 3rd November 1943
No. S027-S.T.—The following notification, issued by the 

Government of India, Department of Industries and Civil 
Supplies, is republishod for general information.

By order of the Governor 
C. S'. JHA

;
4

Secretary to Government \\Bombay, 7th July 1943
No. 34-Tcx. (15)/43—Under tho powers conferred on me

New Delhi, 11th September 1943
by the Cotton Cloth and Yarn(Control) Order, 1943, clause by^ub-section (4/of section^ of7^1 Defen^e'of^Indi^Ac^ 

10(c), I hereby prescribe the following markings and 1939 (XXXV of 1939) the Central Government is pleased 
the manner of marking which shall be observed by all direct that the powers conferred upon the Central
manufacturers of cotton cloth and yarn in respect of goods Government by clause (e) of sub-rule (2) of rule 81 of the
packed after the 31st July 1943, excepting cotton cloth and Defence of India Rules shall in respect of any undertaking
yarn purchased under a direct contract by the Government connected with cotton textiles or raw cotton, be exercisable
of India. . . also by—r

Clause 1—-Every manufacturer shall obtain a disting- (1) the Chief Controller (Honorary), Raw Materials and
uishing number, for use as prescribed, by application to Stores, Cotton .Textile Industry, Bombay, and

Textile Commissioner, Hararwala Budding, Ballard (2) the Secretary of the Cotton Movements Committee.
Estate, Bombay. The term “ manufacturer ” shall be H. M. PATEL
deemed to include a Dyor, Bleacher, Printer or Finisher of 
Cotton Yarn and Cotton Cloth.

Clause 2—Cotton Cloth marking—(a) At a distance not No. 9028-S.T.—Tho following notification, issued by the 
exceeding 1 yard from each end of a piece or uncut unit, Government of India, Department of Industries and Civil 

manufacturer shall impress or stamp the mark Supplies is republished for general information.
B.y order of the Governor 

C. S. JHA

the

Dy. Secy, to the Govt, of India 
The 3rd November 1943

evory 
illustrated below

Secretary to GovernmentT New Delhi, 14th October 1943 
No. 34-Tex (1)9/43—In exercise of tho powers conferred 

by sub-rule (2) of rule 81 of the Defence of India Ernies,, 
the Central Government is pleased to direct that the fol­
lowing further amendment shall be made in the Cotton 
Cloth and Yarn (Control) Order, 1943, namely:—

In clause 13 of the said Order,—
(i) for sub-clauses (2) and (3) the following sub-clause 

shall be substituted, namely :—
“ (2) No cloth or yarn so markod shall be kept in un­

opened bales for moro than three months after the date of 
packing.”

(ii) sub-clause (4) shall be re-numbored as sub-clause (3).
H. M. PATEL

Er
EX MARK

M
A

NO P
K

loss(6) The overall diameter of the mark shall not be

(c) The figures of the mark shall not bo less than £ m 
height and the letters not less than £ m height 

> (d) Within the mark and in the position shown.at XX
in the above diagram, the manu ac ur r - ° ^0. 9031]_s.T.—Tho following notifications, issuod by the
number shall be stamped. damped Government of India, Department of Industries and Civil

(e) The month and year of packing mn 1* in height Supplies, aro republished for general information,
nr impressed in letters or figures no - Dy order of the Governor
immediately below the mark. rmnor label C. S. JHA

Clause i-Cotion Yarn Marhng-(a) A
reproducing the mark d«bed ‘" j be Girted by the 
a diameter of not less than 4 i rackedmanufacturer in the centre of every bundle of jam packed
by him.

Deputy Secretary to the Government of India 
The 3rd November 1943

Secretary to Government
Neiv Delhi, 23rd September 1943 

No. 34-Tex.(l)/43—In exorcise of the powers conferred 
by sub-rule (2) of rule 81 of tho Defence of India Rulo3



TTHE ORISSA GAZETTE, NOVEMBER 5,_1M3 .___part- Iv !224

srrfsKAsa^fsasri-ite2. N a a..
d0t^;^-itho^os^a movement of cloth which would 
^er: ' 1 missible under the Control Order - not

the Central Government is pleased to dire.it that the 
following further amendment shall he made in the Cotton 
Cloth and Yarn (Control) Order, 1943, namely :— . .

In chii19 of the said Order, the words or such otherwise DJ I A Special Permit does not Kivo , 
officer as may be specified in this behalf bv the Central General *V ' i(. n0C,,S3ary, should be applied f£!Clal
Government ” and in sub-dame (c) thereof the words “ by pnontj • nrescribcd bv the War Transport Dopartm °n
ge-ral or special order,” shall be omitted F°-i On'v'eondrnors should apply for Special lWat- -4 ,

.\>,r Delhi, 29th September 1943 .^^lAwill be signed by an officer authors,* f
. No. :W-Tes. A(l)8.43—In csereisc of the powers con- Special hu'bohalf bv the Textile Commissioner and to
lorred h"-sub-rule (2) of rule 81 or the D fence of India sign on - “STATION MASTER’S COPY”
Roles, tne 0 utra! Government is pleased to direct that the copy ® , th3 Regional Controller of Raihvw p"ai
f "owing further amendment shall b? made m the Cotton countw.u - b ^ ^ on,y oopy on whioh ths g *«o.
C h and Yarn (Control) Order, 19*3, namely authorised to act) will'be sent to the cons^K>,»

rr „i ;i». fi™ n of th, „id iw.,, .h. Stiif pwtnt it» as smtioa ibiw at «.T cS: fe-iwja Bu, 'Oruor. no person shall at any time have in Ins 4\At?\ - it .• u
possesd d, th or yarn in excess of his normal require- fa™S^y I'below'should be filled in by applet.

Part I

and tho

Oilo

to ;• sions or t3:
!

It",
;2) Nothing contained in sub-clause (1) shall be deemed 

to apply in r-nation to the possession by any person carry­
ing or. tne business of banking of cloth or yarn pledged 
with him bv a dealer or manufacturer

To
The Textile Commissoner 
Cotton Cloth Movements Section 

Sudaiiia House, Wittet Road, Ballard Estate, BombayH. M. PATEL
Deputy Secy, to the Govt, of India g[r>

Bombay, 7lh October 1043 Kindly issue a Special Permit under the Cotton Cloth
No 34-Tcx. (i5}-2/43— In exercise of the powers con- Movements Control Order, 194 h for the transport by rail 

ferrod on me under clause 10(6) of the Cotton Cloth and of cloth details of which are given below-: —
Yarn (Control) Order, 1942, 1 hereby direct that the follow- j Name and full address o: consignor

further amendment shall be made in the Textile g. Telegraphic address of consignor
Commissioner's notification No. 34-Tex. (I6)-2 43, dated 3. Number of bales that applicant requires to move— 
the 31st August 1943, namely :— (a) On this specific occasion

Aitvr paragraph 3 of the said notification the iollowkig Monthly
shall be inserted as paragraph 4 and the existing paragraph Nole—U the application is for a specific quantity for 
4 shall here-numbered as paragraph 5 :— which only one journey is involved the figure should be j

“ 4. If any dealer has by reason of this notification placed against (a) above. If the applicant wishes to have
obtained a reJ.!--tion of price on any cotton cloth or yarn a permit* covering regular trade for which a monthly 
purchased bv him whether before or after the date of this quantitv can be stated the figure should be entered1 against 
notification th,* price at which he may sell or agree to sell ^ above. '• :
such coiton chnh or yarn shall not exceed his purchase 4. Total weight in tons
prize thereof by anything more than the usual margi l. of 5 Fuu name of despatching station and the railway on
profit, and shall not in any case exceed the maximum . which it is situated, 
retail price fixed therefor by this notification.

-A J
j i

L

C. Full name of receiving station and the railway on 
which it is situated. The name of the deficit zone orM. K. VELLODI

Textile Commissioner surplus area should also be stated.
7. Trade description of cloth including approximate 

counts and picks.
8. Reasons why Special Permit is required
9. If cotton cloth is for export, state—

(а) Country
(б) Export Licensing Number
(c) Export Licence Authority
(d) If Import Recommendation received from the 

Government of the importing country, give details.
AD details given above are true to the best of my 

knowledge and belief
Place.......................
Date........................

The 3rd November 1043
Mo. S0S7-S.7.—The following notifications, issued by 

the Government of India, Department of Industries and 
Civil Supplies, are republished for general information.

Bv order of the Governor 
C. S. JHA

Secretary to Government
New Delhi, 23rd October 1043 

No. 207-Tox. 43—In exorcise of the powers conferred l>y 
sob-itdo ;2i of rule 81 of the Defence of India Rules, the 
Central Government is pleased to make the following
Crier

rI. Ti..i ■ Ord;T may be called the Cotton Cloth Move­
ments C m* ro! Order, 3943. Signature of appl.taint2. in th; < rder s- cotton doth ” means any kind of cloth 
urn - uf.o: u.iv i wliol y or paitly from cotton, but does not 
ii.: 1. ei Ah made up into garments Textile Commis- 
:• > ■. t iji sui: the Text it* Commissioner, Bombay, and
i-dudes ar.v other oif.cer an

Part II
(Not to be fiUsd in bv apoli-ant) u

- , SPECIAL PERMIT UNDER THE* COTTON C-0 H
pomtod by him to perform the MOVEMENTS CONTROL ORDER, 1943, is hereby 

iii:.' ..oo , o. l exUie ^oiiirmssioaer under this Order. granted to consignor named in the appUcation on 
nt.4,1 ...II. lo. t...nspou by rad, or cause reverse to transnort by rail bales ot <x>tt0'

'"" :M dxhof"»U<
v ' - £ •*'-! ;-l per;;:it inn.ilrd by the Central Government

debar’: or

from

to
(Sd.) Regional Controller of 
Railway Priorities, Bombay

:in \
i..i pci mit ir .Mi<d i.y the Textile Commissioner, 
igneJ 1a the Regional Controller of Railway

i.'i .’d« * 1 • . i; idrm annexed to this Order • * ATcw Delhi, 23rd October 1043
1to\h:.d i: this shall not apply to the No. 2(55 (A)-Tex./43-In pursuance of sub-clause

■ chth not exceeding one and a clause 3 of the Cotton Cloth Movements Control Oju
i.ub.yv pas.«ng..-r as part of lbi3. the Central Government is pleased to notUJ

public information the following general permit
T. General Permit No. I , j'jT'j
L nder the Cotton Cloth Movements Control « be

{1} ror the purposes of this permit, India 
f*iwded into the fuflowing Surplus Areas and Defit-i
^plus Areas

*■ /ie Bombay Surplus Area—Comprising tLe 
Bombay, the Western India States, Baroda 

’̂Jjarat States Kolhapur and the Depean States.
/ he Delhi Surplus Area—Comprising the

Textile Commission^pc;

01(«)

a

..i.don- i r .-pec.' h per/niis under clause 3 .shall 
mau,- m quadruplicate m tno Form annexed to this

• t.

FORM
(Ar cl -u -es 3 and 4)

• • J-' :/nuS FOR SPECIAL ]*ERMIT UNDER 
’. 04 T 0.4 C L 0 i i * j 1 f r \ if M If N X6 CO X X R {> j 

ORDER, U'-43
Instru cti '-jn.j to Aiteicants.

1. Fc-jlt cosies of the if uldu must b;* sub nutted

<
Pro?>ncC 

State,THE I
of

of

Provi«cC

i



j7 A f l rl JA =====JI’HE OHISsa
r |wj

’{'fhc Sind Deficit Zone Comprising the Provinrov, Pm!/ ®tatos A£oncy tying to tho north of the Central 

silKl and British Baluchistan and the States of Khairm.r KwTu Ti Cast of Jhansi district> and the Sfcates of
JCalat and Las l»ela. I: dha Khairagarh, Nandgaon and Chhuikhadan.

2. The Twijab Deficit Zone—Comprising the Puniih \fS‘, The South Deficit Zone—C<nuprising 
the North - cst frontier Province, all States to the north i/1'ras ar,d Coorg, the Madras States, and tho States of 
of the Punjab, and tho Punjab States except Khairpur Hyderabad, Mysore, Banganapalle and Sandur.
Cfuie. 9. The

Menvara.
States

ties 225

the Provinces of

Slate.
3 The United Provinces Deficit W-Comprism* th„ 

United Provinces and the States of Benares and Rampur
4 The Bihar Deficit Zone Comprising the Provinrp nf 

Bihar but excluding the districts of Santhal Parganas and 
Manblium, and that portion of Smghbhum district which

tho east of beraikela State.
5. The Bengal Deficit Zone--Comprising the Provinces 

of Bengal and ^ssam the portion of the Province of' Bihar 
excluded from the Bihar Deficit Zone, and the States of 
Sikkim, Bhutan, Coock Behar, Tripura, Manipur and the 
Kkasi Hill States.

Rajputana Deficit Zone--Comprising Ajraer- 
the Rajputana States, Gwalior, the Central India 

except those included in item 7.
(2) Cotton cloth 

permit:—
(a), Within any Defict Zone.
(/;) From Karachi 

Deficit Zone.

may be transported by rad under this

lies to
to the Punjab and Rajputana

and OnJa^cficit6Zones1' Zone t0 th° Bihar> Ben^

(d) From tho Central Provinces Deficit Zone to the 
Bengal, Bihar and Orissa Deficit Zones and those parts of 
tho United Provinces Deficit Zones lying on or to the east 
of the railway line Jhansi-Cawnpore-Lucknow-Gorakhpur.

(e) From the United Provinces Deficit Zone to the Bihar 
and Bengal Deficit Zones.

Zones to the
t „ 7; The Central Provinces Deficit Zone-Comprising the 

Central Provinces and Berar, all States of the Central Bengal Deficit Zcme^ ^ Doficit

1*

i

:
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NOTIFICATION 
The 3rd November 1943

No. 24439-R.(C).—The following notification, issued by 
the Government of India, Department of Indians Overseas 
is republished for general information.

By order of the C 
P. C. DAS 

Secretary to Govern

(g) From the Rajputana Deficit Zone to the Sind, 
Punjab and United Provinces Deficit Zones and the Delhi 
Surplus Area.

(h) Within the Delhi Surplus Area and from the Delhi 
Surplus Area to the Punjab, United Provinces, Bihar and 
Bengal Deficit Zones.

(i) Within the Bombay Surplus Area, and from the 
Bombay Surplus Area to the Delhi Surplus Area and any 
Deficit Zone :

Provided that no cotton cloth may be transported under 
this permit—

(i) on the G. I. P. Railway in the direction of Bombay 
City between Bhusaval and Bombay City, or between 
Dhond aod Bombay City, or between junctions on these 
sections of railway line with the B., B. and C. I. Railway 
and beyond ;

(ii) by the all-rail route from Bombay City to Karachi ;
(Hi) from Bombay City to any station in Kathiawar

or to any station on the metre gauge section of B., B. and 
C. I. Railway between Mehsana and Wadhwan (excluding 
Meksana but including Wadhwan).

overn0l.-r

we nt
New Delhi, 20th October 1943

No. 149/43-0.S.—In exercise of t he powers conferred bv 
rule 24-A of the Defence of India Rules, the Governor- 
General in Council is pleased to direct. that the following 
amendment shall be made in the Asiatic British Evacuees 
(Census) Order, 1943, namely:—

In clause 2 of the said Order for sub-clause (1) the 
following sub-clauses shall be substituted, namely :—
“(1) ‘ Asiatic British subject’ means any subject of 

His Majesty not being a European British subject;
(1-A) ‘European British subject’ means any subject 

of His Majesty of European descent in th ■ male line, bor 
naturalised or domiciled in the United Kingdom or in any 
Dominion as defined in tho statute of Westminister, 1931, 
or, in any colony except Ceylon ’.

A

H. M. PATEL
Deputy Secy, to the Govt, of India 

Printed and Published by S. H. Khan, Superintendent, Govt. Press, O. G. 32—r,26—5-11-1943

. [Illegible]
Secretary to the Government of Iyidiu
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